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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI.

O.A NO. 392 OF 2022
IN THE MATTER OF:

PARSOON PANT & ANR. ...APPLICANTS
VERSUS

UNION OF INDIA & ORS. ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.9 I.LE. GAURSONS PROMOTERS PVT. LTD. TO

THE ORIGINAL APPLICATION FILED BY THE APPLICANTS AS WELL AS TO THE JOINT

COMMITTEE REPORT DATED 07.10.2022.

MOST RESPECTFULLY SHOWETH:

That the present Original Application has been filed by the Applicants inter-alia
alleging illegal abstraction of ground water by the Respondent No.9 herein
along with other private builders. That the matter is pending adjudication before

this Hon'ble Tribunal and is now listed for hearing on 15.07.2024.

That the answering Respondent No.9 herein is filing the present comprehensive
reply in compliance of the order dated 29.04.2024 passed by this Hon'ble
Tribunal. However, the answering Respondent No.9 craves liberty to file a

detailed reply along with other additional relevant documents.

At the very outset, the Respondent No.9 denies each and every statement,
averment, submission and contention set forth in the Original Application filed
by the Applicant to the extent the same are contrary to and/or are inconsistent
with the true and complete facts of the case and/or the submissions made on
behalf of the Respondent No.9 in the present Reply. The Respondent No.? herein
further humbly submits that the averments and contentions, as stated in the

Original Application under reply, may not be taken to be deemed to have
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been admitted by the Respondent No.9, save and except what are expressly

and specifically admitted, and the rest may be read as travesty of facts.

PRELIMINARY SUBMISSION:

CONCERNED PROJECTS OF THE RESPONDENT NO.9 HEREIN:

That at the very outset it is submitted that the project sites have been
inaccurately mentioned in the report dated 07.10.2022 filed by the Joint
Committee. That the project sites mentioned in the said report are owned and
managed by the following corporate entities having corporate office at Gaur

Biz Park, Plot No.1, Abhay Khand Il, Indirapuram, Ghaziabad-201014.

Name of the project Name of the Corporate Entity

Gaur City-1 Gaursons Hi-tech Infrastructure Private Limited.
Gaur City-2 Gaursons Promoters Private Limited

Gaur Saundaryam Gaursons Realty Pvit. Ltd.

Gaur City Mall Gaursons Hi-tech Infrastructure Private Limited.

That the report of the Joint Committee dated 07.10.2022 erroneously mentions
another project by the name of Gaur City Mall at serial no. 1 alleged to be
owned by the Respondent No.9 herein. It is imperative to mention herein that
the same has been inadvertently mentioned as Gaur City Mall and the same
was clarified in one of the meetings of the Joint Committee held on 16.01.2023,
the minutes of which are annexed as Annexure-3 to the report dated 15.05.2023
fled by the Respondent Uttar Pradesh Pollution Control Board (page 239-247 of
the court file). That the minutes of meeting dated 16.01.2023 specifically state
that consent was given by the Joint Committee to modify the name, address

and borewell/submersible pump of VVIP homes/Meridian in place of Gaur City
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Mall mentioned at serial no.1 in the report dated 07.10.2022 filed before this

Hon'ble Tribunal.

THE ALLEGATIONS REGARDING ILLEGAL ABSTARCTION OF GROUND WATER

THROUGH BORELWELLS QUA THE ANSWERING RESPONDENT NO.9 HEREIN ARE

COMPLETELY FALSE.

Gaur City 1

It is submitted that the project site had been approved by the State Level
Environment Impact Assessment Authority, Uttar Pradesh, vide its letter dated
11.01.2011 and the project proponent has been diligently making all the
requisite compliance as per the conditions stipulated in the said clearance
letter. It is relevant to mention that the project proponent has been re-assessed
by way of physical inspection of the project site the year 2015 thereafter the
State Level Environment Impact Assessment Authority, Uttar Pradesh had issued
environment clearance for expansion and modification on 22.09.2015 and fill
date the project proponent had not received any notice with respect to any
non- compliance thereof. Copy of letter by the State Level Environment Impact
Assessment Authority, Uttar Pradesh dated 11.01.2011 and copy of environment
clearance for expansion and modification dated 22.09.2015 are marked and

annexed herewith as Annexure-R/1(Colly).

.That the project proponent was being regularly supplied water from the STP

operated by the Crossing Infrastructure Private Limited, Ghaziabad which was
subsequently treated at the Water Treatment Plant (WTP) installed within the
project premises and was eventually utilized towards construction requirements.
Even at present, the project is having dual plumbing system and STP water
further treated at WIP, is being re-cycled for use in flushing and horficulture

activities, to save more than about 30% of freshwater requirements.
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c. Further, it is submitted that the project proponent has been utilizing the water
supplied by the Greater Noida Development Authority (GNIDA) since the year
2014 and with respect to which the project proponent has been making regular
payments to GNIDA. A copy of the residential water charges cum payment
infimation as on 29.10.2022 is being marked and annexed herewith as
Annexure-R/2, evidencing the details of dues and deposits concerning the

project throughout the years.

d.That the Joint Committee in its report dated 07.10.2022 has inter-alia alleged
that the project proponent has 18 borewell installed within the project premises.
It is in the humble submission of the project proponent that only 1 borewell
having a capacity of 17.5 horsepower has been installed at the project premises
and the same has duly been approved by the Ground Water Department
(Noamami Gange & Rural Water Supply Department), Ministry of Jalshakti,
Government of Uttar Pradesh (Uttar Pradesh Ground Water Department). It is
also pertinent to mention herein that the borewell has only been installed to be
used for emergency purpose only. Copy of the NOC issued by the Ground
Water Department (Namami Gange & Rural Water Supply Department), Ministry
of Jalshakti, Government of Uttar Pradesh (Uttar Pradesh Ground Water
Department) is marked and annexed herewith as Annexure-R/3. That with
respect to the other 8 borewells it is submitted that the same were made for

preliminary investigation/geotechnical investigation of the project site.

e.That a representation dated 09.12.2022 was submitted by the project
proponent, in furtherance of which a re-inspection was carried out by the Joint
Committee on 04.01.2023. That during the inspection it was found by the
committee that no arrangement for pump and power supply has been installed
in 11 borewells out of the total 18 borewells. The committee was satisfied that
out of the 18 borewells, 7 are being used by the Greater Noida Development

Authority and apart from the above, strainer (mesh) and pump have not been
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installed in any of the other 11 borewells nor has any illegal water exploitation
has been done. That minutes of meeting of the Joint Committee dated
16.01.2023 @ relevant page 241-242 of the court file would clearly establish the

above submissions of the answering Respondent No.? herein.

Further, the project proponent has developed and have been maintaining a
pond spreading across 10113.87 sq. mirs. of land which not only enhances
capacity of wastewater disposal systems but also works as a means of water
conservation by offering groundwater recharging and a self-sustaining cycle of
hydration keeping the nearby plantation alive. It is relevant to note that the said
pond has a carry capacity of 2,390 cubic meters of water and it has been
observed at the site that approximately 600 cubic meter of water is fortnightly
poured into the said pond to maintain the water levels which is efficiently
recharging the ground water. Copy of photographs evidencing the upkeep of

the pond are marked and annexed herewith as Annexure-R/4(Colly).

.1t is also important to mention herein that in furtherance of the environmental

conscious efforts, the project proponent has effectively implemented a total of
50 rainwater harvesting units for the collection and storage of rainwater for
direct use and/or for ground water recharge. Copy of maps evidencing the
installation of the rainwater harvesting systems is marked and annexed herewith

as Annexure-R/5.

Gaur City 2

It is submitted that the project site had been approved by the State Level
Environment Impact Assessment Authority, Uttar Pradesh, vide its letter dated
04.04.2011 and the project proponent has been diligently making all the
requisite compliance as per the conditions sfipulated in the said clearance
letter. It is relevant to mention that the project proponent has been re-assessed
by way of physical inspection of the project site the year 2015 thereafter the

State Level Environment Impact Assessment Authority, Uttar Pradesh had issued
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environment clearance for expansion and modification on 21.09.2015 and Hill
date the project proponent had not received any notice with respect to any
non- compliance thereof. The copy letter by the State Level Environment
Impact Assessment Authority, Uttar Pradesh dated 04.04.2011 and copy of
environment clearance for expansion and modification dated 21.09.2015 are

marked and annexed herewith as Annexure-R/6(Colly).

.That the project proponent was being regularly supplied water from the STP
operated by the Crossing Infrastructure Private Limited, Ghaziabad which was
subsequently treated at the Water Treatment Plant (WTP) installed within the
project premises and was eventually utilized towards construction requirements.
Even at present, the project is having dual plumbing system and STP water
further freated at WIP, is being re-cycled for use in flushing and horticulture

activities, to save more than about 30% of freshwater requirements.

. Further, it is submitted that the project proponent has been utilizing the water
supplied by the Greater Noida Development Authority (GNIDA) since the year
2014 and with respect to which the project proponent has been making regular
payments to GNIDA. A copy of the residential water charges cum payment
intimation as on 29.10.2022 is being marked and annexed herewith as
Annexure-R/7, evidencing the details of dues and deposits concerning the

project throughout the years.

.That the Joint Committee in its report dated 07.10.2022 has inter-alia alleged
that the project proponent has 25 borewell installed within the project premises.
It is pertinent to mention herein that out of the 25 borewells, 6 are being used by
the Greater Noida Development Authority and the project proponent has no
connection with the said borewells. That the remaining 19 borewells were made

for preliminary investigation/geotechnical investigation of the project site.
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That a representation dated 09.12.2022 was submitted by the project
proponent, in furtherance of which a re-inspection was carried out by the Joint
Committee on 04.01.2023. That during the inspection it was found by the
committee that no arrangement for pump and power supply has been installed
in 19 borewells out of the total 25 borewells. The committee was satisfied that
out of the 25 borewells, 6 are being used by the Greater Noida Development
Authority and apart from the above, strainer (mesh) and pump have not been
installed in any of the other 19 borewells nor has any illegal water exploitation
has been done. That minutes of meeting of the Joint Committee dated
16.01.2023 @ relevant page 242 of the court file would clearly establish the

above submissions of the answering Respondent No.9 herein.

It is also important to mention herein that in furtherance of the environmental
conscious efforts, the project proponent has effectively implemented a total of
58 rainwater harvesting units for the collection and storage of rainwater for
direct use and/or for ground water recharge. Copy of relevant documents
evidencing the installation of the rainwater harvesting systems is marked and

annexed herewith as Annexure-R/8.

Gavur Saundaryam

It is submitted that the project site had been approved by the State Level

Environment Impact Assessment Authority, Uttar Pradesh vide its letter dated
30.09.2013 and the project proponent has been diligently making all the
requisite compliance as per the conditions stipulated in the said letter. Copy of
the letter dated 30.09.2013 issued by the State Level Environment Impact
Assessment Authority, Uttar Pradesh is marked and annexed herewith as

Annexure-R/9.

.That the project proponent was being regularly supplied water from the STP

operated by the Crossing Infrastructure Private Limited, Ghaziabad which was

subsequently treated at the Water Treatment Plant (WTP) installed within the
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project premises and was eventually utilized towards construction requirements.
Even at present, the project is having dual plumbing system and STP water
further treated at WIP, is being re-cycled for use in flushing and horficulture

activities, to save more than about 30% of freshwater requirements.

. Further, it is submitted that the project proponent has been utilizing the water
supplied by the Greater Noida Development Authority (GNIDA) since the year
2014 and with respect to which the project proponent has been making regular
payments to GNIDA. A copy of the residential water charges cum payment
intfimation as on 29.10.2022 is being marked and annexed herewith as
Annexure-R/10, evidencing the details of dues and deposits concerning the

project throughout the years.

.That the Joint Committee in its report dated 07.10.2022 has inter-alia alleged
that the project proponent has 9 borewell installed within the project premises. It
is in the humble submission of the project proponent that only 1 borewell having
a capacity of 17.5 horsepower has been installed at the project premises and
the same has duly been approved by the Ground Water Department (Namami
Gange & Rural Water Supply Department), Ministry of Jalshakti, Government of
Uttar Pradesh (Uttar Pradesh Ground Water Department). Copy of the NOC
issued by the Ground Water Department (Namami Gange & Rural Water Supply
Department), Ministry of Jalshakti, Government of Uttar Pradesh (Uttar Pradesh
Ground Water Department) is marked and annexed herewith as Annexure-R/11.
That with respect to the other 8 borewells it is submitted that the same were

made for preliminary investigation/geotechnical investigation of the project site.

.t is in the humble submission of the answering Respondent herein that a
representation dated 09.12.2022 was submitted by the project proponent and
upon the submission of the same, a re-inspection was carried out by the Joint
Committee on 31.12.2022. During the site visit, it was found by the Joint

Committee that no arrangement for pump and power supply was installed in 8
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borewells out of the 9 borewells in the project. The committee was satisfied that
only 1 borewell is being used by the project as per rules after obtaining NOC
fromm Uttar Pradesh Ground Water Department and apart from the above,
strainer (mesh) and pump have not been installed in any of the other 8
borewells nor has any illegal water exploitation has been done. That minutes of
meeting of the Joint Committee dated 16.01.2023 @ relevant page 243 of the
court file would clearly establish the above submissions of the answering

Respondent No.? herein.

f. It is also important to mention herein that in furtherance of the environmental
conscious efforts, the project proponent has effectively implemented a total of
16 rainwater harvesting units for the collection and storage of rainwater for
direct use and/or for ground water recharge. Copy of relevant documents
evidencing the installation of the rainwater harvesting systems is marked and

annexed herewith as Annexure-R/12.

iv.Gaur City Mall

a.That the project proponent was being regularly supplied water from the STP
operated by the Crossing Infrastructure Private Limited, Ghaziabad which was
subsequently treated at the Water Treatment Plant (WTP) installed within the
project premises and was eventually utilized towards construction requirements.
Even at present, the project is having dual plumbing system and STP water
further treated at WIP, is being re-cycled for use in flushing and horficulture

activities, to save more than about 30% of freshwater requirements.

b. Further, it is submitted that the project proponent has been utilizihg the water
supplied by the Greater Noida Development Authority (GNIDA) since the year
2014 and with respect to which the project proponent has been making regular
payments to GNIDA. A copy of the residential water charges cum payment

intimation as on 29.10.2022 is being marked and annexed herewith as
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Annexure-R/13, evidencing the details of dues and deposits concerning the

project throughout the years.

.That the Joint Committee in its report dated 07.10.2022 has inter-alia alleged
that the project proponent has 1 borewell installed within the project premises. It
is in the humble submission of the project proponent that only 1 borewell having
a capacity of 17.5 horsepower has been installed at the project premises and
the same has duly been approved by the Ground Water Department (Namami
Gange & Rural Water Supply Department), Ministry of Jalshakti, Government of
Uttar Pradesh (Uttar Pradesh Ground Water Department). Copy of the NOC
issued by the Ground Water Department (Namami Gange & Rural Water Supply
Department), Ministry of Jalshakti, Government of Uttar Pradesh (Uttar Pradesh

Ground Water Department) is marked and annexed herewith as Annexure-R/14.

At is in the humble submission of the answering Respondent herein that a
representation dated 09.12.2022 was submitted by the project proponent and
upon the submission of the same, a re-inspection was carried out by the Joint
Committee on 31.12.2022. The committee was satisfied that only 1 borewell is
being used by the project as per rules after obtaining NOC from Uttar Pradesh
Ground Water Department. That minutes of meeting of the Joint Committee
dated 16.01.2023 @ relevant page 243 of the court file would clearly establish

the above submissions of the answering Respondent No.9 herein.

.t is also important to mention herein that in furtherance of the environmental
conscious efforts, the project proponent has effectively implemented a total of
6 rainwater harvesting units for the collection and storage of rainwater for direct
use and/or for ground water recharge. Copy of relevant documents evidencing
the installation of the rainwater harvesting systems is marked and annexed

herewith as Annexure-R/15.

10
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3. THERE IS NO ILLEGAL ABSTRACTION OF GROUND WATER ON BEHALF OF THE

ANSWERING RESPONDENT NO.? AND HENCE NO ENVIORNMENT COMPENSATION

IS LIABLE TO BE IMPOSED.

.That at the outset, the contents of the preceding paragraph No.2 would clearly
show that none of the 4 projects i.e. Gaur City-1, Gaur City-2, Gaur Saundaryam
and Gaur Mall are engaged in illegal abstraction of ground water. In addition to
the same, the preceding paragraphs would also reflect that appropriate and
adequate arrangements have been made at all the project premises for
collection and storage of rainwater for direct use and/or for ground water

recharge.

.That this Hon'ble Tribunal vide order dated 15.11.2022 has directed the Joint
Committee for the final calculation of the Environmental Compensation to be
levied on all the project proponents. That in compliance of the order dated
15.11.2022 passed by this Hon'ble Tribunal, a supplementary report dated
30.06.2023 (@ page 309 of the court file) has been filed by the Respondent Uttar
Pradesh Pollution Control Board. That the aforestated report dated 30.06.2023
states that the Central Water Ground Water Authority prepared and sent a list
including the calculation of final compensation on the projects in question,
based on the data provided by the Respondent Uttar Pradesh Pollution Confrol
Board and Respondent Greater Noida Industrial Development Authority. That
the compensation so assessed has been forwarded by the Respondent Uttar
Pradesh Pollution Control Board to the Joint Committee for approval of the
proposal so that the final compensation can be imposed.

It is relevant to mention herein that in the compensation assessed by the Central
Water Ground Water Authority, based on the data provided by the Respondent
Uttar Pradesh Pollution Control Board and Respondent Greater Noida Industrial

Development Authority, the Environmental Compensation proposed to be levied

11
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upon the answering Respondent No.9 herein is Nil (0) for all the four projects in

question (Sr. 21, 22, 23 and 24 @ page 314 of the court file).

.That the concerned Respondent Authorities have proposed not to impose any
Environmental Compensation on the answering Respondent No.? herein based
on the fact that there is no illegal abstraction of ground water in all the 4
projects. That the proposal has been made only after re-inspecting all the 4-
project premises and after close scrutiny of the documents placed before the
authorities. Hence, in view of the same it is in the humble submission of the
answering Respondent No.? herein that the 4 projects namely Gaur City-1, Gaur
City-2, Gaur Saundaryam and Gaur Mall are fully compliant, and no
groundwater is being illegally extracted whatsoever and hence no environment

compensation is liable to be imposed on the answering Respondent No.? herein.
REPLY ON MERITS:

At the outset, it is stated that all the facts and submissions set out in the Brief
facts and grounds are incorrect and are denied as if the same are specifically
set out herein and ftraversed, except those which are specifically admitted
herein. Further, the contents of the Preliminary Objections set out herein above
should be deemed to be incorporated in reply to all paras of the Original

Application.

That all the allegations qua the answering Respondent No.? herein regarding
illegal abstraction of ground water false and frivolous and are vehemently
denied. It is reiterated that all the four projects namely Gaur City-1, Gaur City-2,
Gaur Saundaryam and Gaur Mall, were being regularly supplied water from the
STP operated by the Crossing Infrastructure Private Limited, Ghaziabad which
was subsequently treated at the Water Treatment Plant (WTP) installed within the
project premises and was eventually utilized towards construction requirements.

Even at present, the project is having dual plumbing system and STP water

12
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further treated at WIP, is being re-cycled for use in flushing and horticulture
activities, to save more than about 30% of freshwater requirements. Further all
the four projects have been utilizihng the water supplied by the Greater Noida
Development Authority (GNIDA) since the year 2014 and with respect to which

the project proponent has been making regular payments to GNIDA.

It is reiterated that with respect to the project Gaur City 1, only 1 borewell
having a capacity of 17.5 horsepower has been installed at the project premises
and the same has duly been approved by the Ground Water Department
(Noamami Gange & Rural Water Supply Department), Ministry of Jalshakfi,
Government of Uttar Pradesh (Uttar Pradesh Ground Water Department). It is
also pertinent to mention herein that the borewell has only been installed to be
used for emergency purpose only. That with respect to the other 10 borewells it
is submitted that the same were made for preliminary
investigation/geotechnical investigation of the project site. That during the re-
inspection carried out by the Joint Committee on 04.01.2023, it was found by the
committee that no arrangement for pump and power supply has been installed
in 11 borewells out of the total 18 borewells. The committee was satisfied that
out of the 18 borewells, 7 are being used by the Greater Noida Development
Authority and apart from the above, strainer (mesh) and pump have not been
installed in any of the other 11 borewells nor has any illegal water exploitation
has been done. Further, the project proponent has developed and have been
maintaining a pond spreading across 10113.87 sg. mirs. of land which not only
enhances capacity of wastewater disposal systems but also works as a means of
water conservation by offering groundwater recharging and a self-sustaining
cycle of hydration keeping the nearby plantation alive. It is relevant to note that
the said pond has a carry capacity of 2,390 cubic meters of water and it has
been observed at the site that approximately 600 cubic meter of water is
fortnightly poured into the said pond to maintain the water levels which is

efficiently recharging the ground water. It is also important fo mention herein

13



3538

that in furtherance of the environmental conscious efforts, the project
proponent has effectively implemented a total of 50 rainwater harvesting units
for the collection and storage of rainwater for direct use and/or for ground

water recharge.

It is reiterated that with respect to the project Gaur City-2, out of the 25
borewells, 6 are being used by the Greater Noida Development Authority and
the project proponent has no connection with the said borewells. That the
remaining 19 borewells were made for preliminary investigation/geotechnical
investigation of the project site. That during the re-inspection carried out by the
Joint Committee on 04.01.2023, it was found by the committee that no
arrangement for pump and power supply has been installed in 19 borewells out
of the total 25 borewells. The committee was safisfied that out of the 25
borewells, 6 are being used by the Greater Noida Development Authority and
apart from the above, strainer (mesh) and pump have not been installed in any
of the other 19 borewells nor has any illegal water exploitation has been done. It
is also important to reiterate that in furtherance of the environmental conscious
efforts, the project proponent has effectively implemented a total of 58
rainwater harvesting units for the collection and storage of rainwater for direct

use and/or for ground water recharge.

It is reiterated that with respect to the project Gaur Saundaryam, only 1 borewell
having a capacity of 17.5 horsepower has been installed at the project premises
and the same has duly been approved by the Ground Water Department
(Noamami Gange & Rural Water Supply Department), Ministry of Jalshakti,
Government of Uttar Pradesh (Uttar Pradesh Ground Water Department). That
with respect to the other 8 borewells it is submitted that the same were made for
preliminary investigation/geotechnical investigation of the project site. That
during the re-inspection carried out by the Joint Committee on 31.12.2022, it was

found by the Joint Committee that no arrangement for pump and power supply

14
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was installed in 8 borewells out of the 9 borewells in the project. The committee
was safisfied that only 1 borewell is being used by the project as per rules after
obtaining NOC from Uttar Pradesh Ground Water Department and apart from
the above, strainer (mesh) and pump have not been installed in any of the
other 8 borewells nor has any illegal water exploitation has been done. It is also
important o reiterate herein that in furtherance of the environmental conscious
efforts, the project proponent has effectively implemented a total of 16
rainwater harvesting units for the collection and storage of rainwater for direct

use and/or for ground water recharge.

It is reiterated that with respect to the project Gaur City Mall, only 1 borewell
having a capacity of 17.5 horsepower has been installed at the project premises
and the same has duly been approved by the Ground Water Department
(Noamami Gange & Rural Water Supply Department), Ministry of Jalshakti,
Government of Uttar Pradesh (Uttar Pradesh Ground Water Department). That
during the re-inspection carried out by the Joint Committee on 31.12.2022, the
committee was satisfied that only 1 borewell is being used by the project as per
rules after obtaining NOC from Uttar Pradesh Ground Water Department. It is
also important to reiterate herein that in furtherance of the environmental
conscious efforts, the project proponent has effectively implemented a total of
6 rainwater harvesting units for the collection and storage of rainwater for direct

use and/or for ground water recharge.

In light of the facts and circumstances mentioned herein above, it is prayed that

this Hon'ble Tribunal may be graciously pleased to:-

i Take the present Reply on record;

15
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ii. Pass such other/ further Order(s) as this Hon'ble Tribunal may deem fit
and proper in the facts of the present matter in favour of the

answering Respondent No.9 herein.

—

A.R. TAKKAR, SHRIYA TAKKAR, ASMITA DUGGAL, UNNATI ANAND
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH AT
NEW DELHI

i

ORIGINAL APPLICATION NO. 392 OF 2022
IN THE MATTER OF:

PRASOON PANT & ANR ...PETITIONER/APPLICANTS
VERSUS
UNION OF INDIA & ORS ...RESPONDENTS
AFFIDAVIT

. Vrashnak Bhardwaj S/o Sh. Rakesh Sharma, aged about 39. Working
with the M/s Gaursons Promoters Pvt Ltd. as Assistant General
Manager, at Gaur Biz Park, Plot No. 1, Abhay Khand-Il, Indirapuram,
Ghaziabad - 201014, Uttar Pradesh.

| the above named deponent do hereby solemnly affirm and declare

as under:-

1. That the above titled Reply has been drafted

P
authority and instructions of the deponent and after pe

contents, the deponent has duly signed it, and the contents of
paragraph Nos. 1 to thereof are true and correct to the
knowledge of the deponent, and the same may be read as
contents of this affidavit also, which are not being reproduced
for the sake of brevity. No part of it is false and nothing material

has been kept concealed ’rherefrom.

2. That the contents of paragraphs no. 1 to of above tilted
Reply are frue and correct to my knowledge, no part of that is

false and nothing has been kept concealed therefrom.

17
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3. That the Annexures attached with the Reply are true copies of

For Gaurson%;ﬁd. Ltd.

Authorised Signator

DEPONENT

their respective originals.

VERIFICATION

Verified that the contents of paragraphs no. of my above
aoffidavit are true and correct to my knowledge. No part of it is false

and nothing has been concealed therein.
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COLLY

PR ; ::.-'cs' e ‘Qa
~ ‘State Level Environment Impact Assessmi , Uttar Pradesh

Directorate of Environment, U.P.
1. Bhim Rao Ambedkas Paryavaran Parisar
Vinees Khand- 1, Gomyi Nagar, Lucknow - 226 010
Phone : 915222300 541, Fax :91-522-2300 543
E-mal : upseiaus@yahoo.com

Ref.ﬂn.éd{.:}.-(,ﬂ....fsmtfsa1!_2010_}A'MS},‘ D'ate..-J.J..January. 2011

To,
Mr, Sanjay Shandillya,
Directar (Planning & Co-ordination),
/s Gaursons Hi-tech Infrastructure (P) Ltd.
305, Arunachal Building, 19,
Barakhambia Road, New Delhi-110001

Sub:  Regarding the Environmental Ciearance for proposed Integrated Township “Gaur City” at GH-
‘01, Sector-4, Greater Nodia, GiB, Nagar, U.P. of M/s Gaursons Hi-tech Infrastructure (P) Ld,
New Delhi.

Dear Sir,

Please refer to your lefter dated 25/10/2010 addressed to The Director and Secretary, SEAC, ;
U.P., Directorate .of Environment- Govt. of U.P. Dr. Bhimrao Ambedkar Paryavaran Parisar, Vineet
Khand-1, Gomti Nagar, Lucknow on the subject as above. The State Level Expert Appraisal Commilttee
has considered the case and has been given to understand that:
1. The Environmental Clearance is sought for proposed Integrated Township “Gaur City” at GH-01,
Sector-4, Greater Nodia, G.B. Nagar, U.P. :
2. The total plot area of the project is 5,03,216 sq. mt, {124.37 Acres) and the built up area is
12,63,072.2 sqm.
3. The proposed project is covered under category 8 ‘b’ of the EIA notification dated 14-09-2006
and the amendments thereof.

During ‘the course of presentation before SEAC on dated 26/11/10, the project propenents sald that
they are not covered under CEP1 directives, The project proponents also agreed to:-
l. .Utilize 45% of total area for the green belt development.
I Using recycled waste water for flushing & making provisions for dual plumbing.
. Revising recycled waste water requirément for horticulture purpdse t6 1.4 it./m® per aiternate,
days. i
V. Providing 34 sets of recharge pits and desilting tanks for Rain Water Harvesting based on peak
run-off flow of 723.2 m*/hr.
V. Providing for appropriate Solid Waste, Bio-Medical waste & E-waste disposal facilities and
treating liquid Bio-medical waste to prescribed standards before discharge,
VI Providing shelter, drinking water, creche, toilet and medical fzeilities.for construction warkers.

Basec_i on the recommendations of the State Level Expert Appraisal Committee {meeting held on
26/11/2010 on the above said project: The State Level Environment Impact Assessment Authority
{meeting held on 13/12/2010) has decided to grant the Environmental Clearance to the project subject
to the effective iniplementation of the Tollowing conditions:

General Cong
1. It shall be ensured that all standards related to: amblent environmental quality and the
emission/effiuent standards as prescribed by the Mo€F are strictly complied with,
K 2. it shall be ensured to obtain the no objection certificate from the U P Pollution Control Board
before start of construction,
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M

10.
11.

12.

13.

14,

16.

17.

18,

19.

It shall be ensured that no construction work or preparation of land by the project management
except for securing the land is started on the project or the activity without the prior
environmental clearance,

The proposed land use shall be in accordance to the prescribed land use. A land use certificate
issued by the competent authority shall be obtained in this regard.

All trees felling in the project area shall be as permitted by the forest department under the
prescribed rulés. Suitable clearance in this regard shali be pobtained from the cormpetent
authority.

Impact of drainage pattern on environment should be provided.

Surface hydrology and water regime of the project area within 10 km should be provided.

A suitable pian for providing shelter, light and fuel, water and waste disposal for construction
labour during the constructien phase shall be previded along with the number of proposed
workers.

Measures shall be undertzken to. recycle and reuse treated effluents for horticulture and
plantation. A suitable plan for waste water recycling shall be submitted.

Obtain proper permission from competent authorities regarding enhanced traffic during and
due to construction and operation of project. J

Obtain necessary clearances from the competent authority on the abstraction and use of ground
water during the construction and operalion phases.

Hazardousfinflammable/Explosive materials' likely to be stored during the construction and
operation phases shall be as per standard procedure as prescribed under law, Necessary
clearances in this regards shall be obtained.

Solid wastes shall be suitably segregated and disposed. A separate and isolated musiicipal waste
collection center should be provided. Necessary plans should be submitted in this regards.
Suitable rainwater harvesting system as per designs of groundwater department shall be
installed. Complete proposal in this regard should be submitted.

. The emissions and effluents etc. from machines, Instruments and transport during construction

and operation phases should be according to the prescribed standards. Necessary plans in this
regard shall be submiitted.

Water sprinklers and other dust contre! measures should be underlaken to take care of dust
generated during the construction and operation phases. Necessary plan in this regard shail be
submitted.

Suitable noise abatement measures shall be adepted during the construction and operation
phases in order to ensure that the noise emissions do not violate the prescribed ambient noise
standards. Necessary planin this regard shall be submitted.

_Sepqnte stock piles shall be maintainéd for excavated top soil and the top soil should be utilized
for preparation. of green-beit.

Sewage effluents shall be kept separate fram rain water collection and storage system and
separately disposed. Other effluents should not be allowed to mix with demestic effluents,

20. Hazardous/Solid wastes generated during construction and eperation phases should be

21

22,

23

disposed off as prescribed under law. Necessary clearances in this regard shall be ebtained.
Alternate technologiés for. solid waste disposals (like vermin-cuiture etc.) should be used in
.consuitation with expert organizations.

No wetland should be infringed duting construction and eperation phases. Any wetland coming
In the project area should be suitably rejuvenated and conserved.

Pavements shall be so constructed as to allow infiltration of surface run-off of rain water. Fully
impermeahle pavements shall not be constructed. Construction of pavements around trees shall
be as per scientifically accepted principles in order ta provide suitable watering, aeration and
nutrition to the tree.

20



3545

24, The Green building Concept suggested by Indian Green Building Council, which is a part of Cil-
Godrej GBC, shall be studied and followed as for as possible.

25. Compliance with the safety procedures, norms and guidelines as-outlined in National Bujlding
Code 2005 shall be compulsarily ensured.

26. Ensure usage of dual flush systems for flush cisterns and explore options to use sensor based
fixtures, waterless.urinals-and other water saving technigues.

27. Explore options for use of dua! pipe plumbing for use of watér with different qualities such as
‘municipal supply, reécycled water, ground water etc,

28. Ensure use of measures for reducing water demand for landscaping and using xeriscaping,
efficient irrigation equipments & controlled watering systems.

19 NEGE S URABIE- Brovisions for-usingsolar.energy as aIfeTHITIVE SEUTCE of ‘etrergy> Solar enérgy
application should be incotporated for illumination of common areas, lighting for gardens and
street lighting in addition to provision for solar water heating. Present 2 detailed report showing
how much percentage of backup power for institution can be provided through solar energy 5o
that use and poiluting effects of DG sets can be minimized.

30. Make separate provision for segregation, collection, transport and disposal of e-waste.

31, Educate citizens and other stake-holders by putting up hoardings at different places to credte
environmental awareness,

32. Traffic congestion near the entry and exit points from the roads adjoining the proposed project
site must-be avoided. Parking should be fully internalized and no public space should be utilized,

33. Prepare and present disaster management plan.

34. The project proponents shajl ensure that no construction activity is undertaken without
obtajning pre-environmental clearance.

35. A report on the energy conservation measures. confirming to energy conservation nofms
finalized by Bureau of Enetgy efficiency should be prepared ihcorpora‘tin'g details about building
materials and-technadlogy. R & U Factors etc.

36, Fly ash should be used as bullding material in the :onstructtun as. per the provision-of fly ash
natification of September, 1999 and amended as on Augist, 2003 (The above condition is
applicable only if the project lies within 100 km of Thetmal Power Sfation). )

37. The DG sets-to be used. during construction phase should use Low Sulphur Diesel type arid
should tonform to E.P. rules prescribed for air and noise emission standards.

38. Alternate technologies to Chlorination (for disinfection of waste water) including methods like
Ultra Violet radiation, Ozanation efc. shall be examined and a report submitted with justification
for selected technology.

39. The green belt. design along the periphery of the plot shall achieve: attenuation factor

conforming to the day and night noise stanidérds prescribed for residential land use. The open

spaces inside the plot should be. suitably landscaped and covered with vegetation of indigenous
variety.

40. The construction of the building and the consequent increased traffic load should be such that
the mierd clihate of the area is not adversely affected,

41. The building should be designed so as to take sufficient safeguards regarding selsmic zone
sensitivily.

42, High'rise buildings:should obtain clearance from aviation depattmént or concerned authority.

43, Suitable measures shall be taken to restrain the development of small commereial activities or
slums in the vicinity of the compléx. All comniércial activities should be restricted to speclal
areas earmarked for the purpose.

44. It is suggested that literacy program for weaker sections of society/women/aduits {including
domestic help) and under privileged childref could be provided in a formal way.

a5. The use of Compact Fluorescent lamps should be encouraged. A management plan for the safe
e icecmad ©F1 e chaald ha cuihmitred
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46. It shall be ensured that all Street and park lighting is solar powered. 50% of the same may be
provided with dual {solar/electrical) alternatives.

47. Solar water Fieater shiall be installed to the maximum possible capacity. Plans.may be drawn up
accordingly and submitted with justification.

48, Treated effluents shall be maximum reused te aim for zere discharge. Where ever not possible,
a detailed management plan for disposal should be provided with quantities and quality of
waste water. ‘

49, The. treated effluents should normally not be discharged Into public sewers with terminal
treatment facilities as they adversely affect the hydraulic capacity of STP. If unable, necessary
perntission from autharities should be taken.

50, Construction activities including movements of vehicles should be so managed so that no
disturbance is caused to néarby residents.

51. All necessary statutory clearances should be obtained and submitted before start of any
construction activity and if this condition is violated the clearance, if and when given, shall be
automatically deemed to have been cancelled. ;

52. Parking areas should be in accordance with the norms of MOEF, Goverriment of india. Plans may
be-drawn up accordingly and submitted.

53. The location of the STP should be suth that it is away from human habilitation and does not
cause problem of odor. Ddoress technology optians stould be -examined and a report
submitted. -

54. The Environment Management plan should also include the breéak up costs on various activities
and the management issues also so that the residents also participate in the implementation of
the environment management plan.

55, Detailed plans for safe disposal of STP sludge shall be provided along with ultimate disposal
lgcation, quantitative estimates and measures proposed.

Sb.. Status of thie project as on date shall be submitted along with photographs from North,South,
West and East side facing eamera and adjoining areas shauld be provided.

S7. :Specific location. along with dimensions with reference to STP, Parking, Open areas and Green

belt etc. should be provided on the layout plan.

58. The DG sets shall be 50 installed so.as to conform to prescribed stack heights and regulations

.and also tothe noise standards as prescribed. Details should be submitted.

59, E-Waste Management should be done as per MoEF guidelines.

60. Electrical waste should be segregated and disposed suitably as not to impose Environmental
Risk.

61. The use of suitably processed plastic wasté in the construétion of roads shéuld be considered.

62. Displaced persons shall be suitably rehabilitated as per prescribed noris.

63. Dispensary far first aid shall be provided. =

64. Health impacts, Socio-econamic impacts, soil degradation factors and biodiversity indices should
al$o be included in E.L.A. reports.

65.. Safe disposal arrangement of used toiletries items in Hotels should be ensured. Toiletries iténms
could be given complementary to guests, adopting sujtable measures.

66. Diesel generating set stacks should be monitored for CO and HC.

67. Ground Water downstream of Rain Water Harvesting pit nearést o STP should be monitored for
bacterial contamination. Necessary Hand Pumps should be provided for sampﬁng The
monitoring is to be done both in pre and post monsoon, seasons.

68. The green belt shall consist of 50% trees, 25% shrubs and 25% grass as. per MoEF norms.

69. A-Separate électric meter shall be provided to monitor consumption of energy for the operation
of sewage/effluent treatment in tanks.
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70. Rapid EIA status should be undertaken for three months during the non monsoon period and
the monitoring should be as pér the latest norms of MoEF.

71. An energy audit should be annually carried out during the operatlonal phase and submittedte .~

the authority.
b._Specific Conditions:

1. Revised Air and Water quality baseline data for a month should be analyzed through
Governmént Laboratory/National Institutions and submitted within two months of receipt of
the Environmental Clearance, failing which the Environmental Clearance would be automatically
deemed to be cancelled.

2. The Environment Management Cell should be created & a dedicated agency set up for
implementatign of the Environmient Management Plan,

3. IMD Certified date on raln fall shall also be submitted within a mernith of receipt of thi¢letter.

The project proponent will have fo submit approved plans and proposals incorporating the
conditions specified in the Environméntal Clearance within 03 months of issue of the tlearance. Failing
this the environmental Clearance shall be deemed to be cancelled.

Necessary statutory clearances should be obtained and submitted before start of any
construction activity. In the event of the violation of the tondition the environmental clearance shall be
automatically deemed to have been gancelled.

These stipulations would be enforced among ot hers under the provisions of Water (Prevention
and Control of Pollution) Act.1974, the Alr {Prevention and Control of Pellution) Act, 1981, the
Environmént (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and E1A Notlﬂcatnon, 2006
including the amendments and rules made thereafter,

This is to request you to fake further necessary action in matter as per provision of Gazette
Notification No. 5.0. 1533(E) dated 14-9,2006 and send regular compliance reports to the autherity as
prescribed in the aforesaid notification.

Lﬂ-—-’""‘"‘ {
(Dr. C.5. Bhaty
Mémber Secretary, SEIAA

Copy for necessary action to:
1. The Principal Secretary, Environment, U.P, Govt,, Lucknow.
2. De. Nalini Bhatt, Adviser, Ministry of Enmronment & Forésts, Govt. of India, Paryavaran Bhavan,
€GO Complex, Lodhi Road, New Delhi,
3. Chief Conservator Forest, Ministry of Environment & Forests, {Central Region), Regional Dffice,
Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.
A, The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nagar, Lucknow.

ot

f’f

{Dr.Yashpal Singh]
Secretary, SEAC and
Director, Environment Directorate,

Govt. of U.P
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Lve ;") O
State Level Environment lmpact Assessmcnl Aulhomy, Uttar Pradesh

Directorate of lmlrummm L {’
Vineet Khand | Godnte Nagar, Licknon 208

‘ Uploaded Dn . Phing= 91 310 TUNPSALE Fav MY 200 ‘AT

f Ice i
au ‘nl Fomagl dieaipibone va
www Se‘a .!_)_‘ Wrebndr wwe coaubpal ww et et

To,

Shri Devendra Bhandari,

Gaur Bz Park,

M/s Gaursons Hi-Tech Infrastructure Pvt.LTd.,

Plot no- 1, Abhay Khand-2,

Indirapuram, Shanti Vihar,

Ghazlbad, U.P,
Ref. Nn.,‘.f-].gq,/mwsewzmmw AD(H) Date: 7 2September, 2015
Sub: Environmental Clearance for Expansion & Modification of Township “Gaur City” at GH-01, Sector-4,
Noida, U .P. M/s Gaursons Hi-tech Infrastructure Put. Ltd. Regarding.
Dear Sir,

Please refer to your application/letters dated 20-05-2014, 23-02-2015 & 16-03.2015 addressed 1o thy
Secretary, State Level Expert Appraisal Committee {SEAC) and Director, Directorate of Enviranment Guvt o

UP on the subject as above. A presentation was made by the representatve of the project proponent aiing,

with their consultant M/s Environment and Technical Research Centre in the SEAC meeting dated 19062015

The Project proponent, through documents {submitted to SEAC) and presentacon made durmyg

meeting, has informed to the SEAC that:-

1, Environmental clearance for Tonwhslp "Gaur City" at plot no. GH-01, Sectar-d4, Greater Noida was

Issued through SEIAA letter no. 470/SEAC/S531/2010/AAS dated 11/01/2011 Now modification an
expansion of the proposed Integrated township is submitted for environmentat clearance

2. The envircnmental clearance is sought for Expansion & Modification of Township “Gaur City™ al Pic:
no. GH-01, Sectar-4, Noida. M/s Gaursons Histech Infrastrutture Pa, Ltd

3. Area detalls of the project is as follows:

Page lat B

DESCRIPTION OF AREA 1 o Akl x.of AREAFORDEVELOPMENT
Total Area of Scheme i S - o
Sold Land ' S RN,
Balance Area . 442,26892 . o AT
DESCRIPTION OF AREA | TTAREA (Hoctare) % OF AREA FOR DEVELOPMENT
Residential Land Use, Including Facilities (17 4317
i.e. Schools, Health and Community ;
Centers, elc. Y R - S S AR _
institutional Area 2.52 & il SEM e TS
Commercial Land Use 503 T e SRy by
Parks, Open Spaces and Roads ¥ T g T
Total ' ok Pl
4. Comparative Statementafthe projectisas follows B NSRS
SNo. | Detalls “TPrevious EC “Proposed | Remarks
_ ; Moedifications i
1| Plot Area [sqmt) 50321600 442 26392 | Par: F’QS!dEﬂl(al Plot Som
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£ < forixpansion & Modification of Townihlp “Gyur Cly” 81 GH-QL Sactor-4, Nolda, U P, M/s Gaurgoniil:tech Intrastous mb\“

Sewage Disposal | Greater Nolda CSTP)

Total water requirement : B450 KLD

(From Greater Noida CSTP)

| Total water requirement : 5447 KLD

d. Begirding, -
2 FAR {sqmt) 2.750 | 3.675 [Purchasable | Bye- Laws Revised :
{075 & 1GBC0.175)) | I T .
- Built up Area [sqmt} 12,63,072. 13,66,268 FAR Increased :
i (Built-up area increased duc to !
merease in FAR: from 2.75 1o
L . 3675
) Population Density 71650 1 2100 | Byc Laws Revised
(PPH) = B i
5 Papulation 41515 40039 | Part Residentiai Plot Sold
6 Category 8(b), _. _8{b)  Un-chunged
7 No. of dwelling units 8303 8898 . .
(Ous) ey e N
8 Maximum Height of the 150 150 ¢ Mnon_ﬂp_r._gg_{amm :
bullding (In mtrs.) _ L e
9 Area for the Green 45% 4595 T Un-changed e
‘110 Recycled waste water 14 1Lfm2 1it/m2 | By Laws Revised
requirement for
horticulture ! B .,

5, Comparative salient features detalls are as follows: e o
Detalls Previous EC Proposed Modiﬂcatious 2
Parking 10644 ECS 8758 ECS as per GNIDA v
Power 38.40 MVA from Grid Power a3 30 MVA from Grrd Power
requirement Power requirement has Increased due 10 Increase in FAR. s s e
Power back-up | Provide Backup DG Sets as per Provide Backup DG Sets as per requirement :

requirement _ .
Water Feesh water : 6950 KLD, Greater Noida Fresh water : 2987 KLD, Greater Novda
requirement, Water Supply {@ 135 iped) : Water Supply (@ 86 lpcd)
source & Reuse of treated sewage : 1500 KLD (From | Reuse of treated sewage : 1500 + 960 KLi)

Sewage Disposal Facility: Linked to Sewage Disposal Facility: Linked to Greater
Greater Nolda CSTP Noida CSTP
Sewage flow: 5560 KLD Sewage Flow: 3158 KLD e |
Power OLD REQUIREMENT : 38,450 KVA
requirement REVISED REQUIREMENT : 43,295 KVA i e AT ol
Source of power | State Grid Power i e - T T
Power Backup {16x600 KVA, 4x500 KVA, 4x750 KVA)
DG Sets are provigded as per requirement for backup in-Commercial, Institutional &
Residential Areas and common facilities only. s L AMEE
No of RWH Pits_| 42 Pits _ e : r :
6. Areadetalls of the profectisosfoliows: _ _  ~ ~ ~— ~ ~ - "7
Total Bulltup Area Detail ' i B
S.No Description PlotArea | FAR | FAR Acca | *Basement - 15% Total
Area ; prescribed | Built up
1 FAR Ares
Sqmt WL TS R SR Y i
1 [6C1 4737000 | 3.675 | 174085 | 37896, _ 17408 | 229389 |
a) | Milk Boath 20000 | 1.000 200 i 20, 230
b} | Nursery Schoo! 100000 | 1500] 1500 _  800' __ 150| _ 24501
¢} | Convenient shops 200000 | 2000] 4000 1600 400, _ 600G
2 | GCa 2660000 | 3675| 97755 | 21280 _ 9776 128811
a)_ | Community center 2300007 1500| 3450, 1840 345 53y
b) | Nursing home 300000 | 2750] 8250 2400 | 875 | 11a7s !
c) Nursery School 1000.00§ 1500 1500| 800!  350; 2450
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L forExoznsion & Modiication of Townshio “Gaue City” a8 GH-OL Sector-4, Hoida, WP, M/s Gaursons Hisechlnl aatus e Pyt
hid, Regarding,
d) [ Milk Booth 20000 | 1.000 200 B S
e) | Dispensary 500.00 | 1.500 750 W) WS
3 GC-5 35058.45| 3.675| 128840 | 28046.76 12884 | 169771
_3) | Nursing home 200000 | 2750 5500 1600 = 550 7650
b) | Milk Booth M) 1000] ol V- 2@
¢) [ Nursery school / Cretch 1000.00 | 1.500 1500, 800 _é___l_:_so . BASH
4 | GC6/) 2775292 | 3675 101992 | 22202336 | _ 10199 134394
b) | Nursery School 1000.00 | 1.500 1500 800 150 2450
5__|6c¢7 53879.55 | 3675 | 198007 | 43103.64 | 19801 | 2603:2
a) | Sen Sec School 10000.00 3 o semci el e
b)__| Nursery School 200000 | 1.500' 3000 16007 300" an0c’
¢) | Milk Booth 400.00 | 1000 | 400 __. 4l 440 1
d} __| Community center 570000 | 1500 8550 4560 85 1195
e) | Convenient shops 600000 | 2000 12000|  4800| 1200 18000
6 C1l-A
3) | Commercial 1 2332360 | 4.200| 97959 | 18658.881 9796 | 126414
7 C1-8
3) | Commercial 2300000 | 4.200| 96600 _ 18400 | 9660 124660 |
8 C-2 '
a) _ | Commercial 399800 4200 | 16792 | 31984 | 1679 | 21669
9 I5T-1 ;
a) [ Institutional 15660.00 | 2.750 | 43065 12528 4307 ' 59900 -
10| 1512 I A
3) | Institutional 50000 1000| _S00| 400} S0 950,
i1 1573 s S DAL K il - =4 Ll
a)__| institutional { 500000 | 15001 13500 7200 ! 1350 | 22050
Total | 304643 | 1021895 | 242514 ! 102159 | 1366268
Note: | *Approx. basement area considered as 80% of plotarea
*Approx prescebed FAR area considered as 10% of FAR area
7. Water requirement detalls ace as follows: ! o L LI N
Total Water Demand | Old Requirement | Revised Requirement |
8450 KLD | 5447 kLD
Source of water Greater Naida Water Supply }
(Treated effluent will meet around 18% of water demand of the project)
Requirement Quantity :
fad) TS v W 1o E
Domestic_ 3443 i
Institutional 113 i
Community Ceater 37 R o 7 e o 208
Commercial 233 BN ¢ = o
Schools s e it
Nursing Home 6 . A o
Total 3947 5 '
Including Horticulture, | 5447 L e 3
Coofing etc. 1500 (Kid) N g
Source Quantity (kid) =i =
Fresh Water (Water 3947 I
Supply) =9 & = :
Reuse of treated 1500 KLO -
sewage effiuent from {Horticulture] + 960 KLD {Flushing) !
Greater Neida CSTP (Aspecavailability) e 5 " i
___Total | 5447 R i

8. Solid waste generation details are as follows:
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ECfor Expansion & ModHfication of Township “Gaur City” al GH-QL Secior-4, Noidp, U P. M/3 Gaursons Hi-tech Infrastructurg P
Ltd. Rexpeding,

Old Solid Waste Generation - 22567 Kg/ day e

Revised Solid Waste generation - 21829 Kg/ day = fths, e

Quantity of solid waste generated has reduced due to decrease in population fer_ oigen

MSW Generated Rate | Unit ! Population | Waste Generation .

RO ST b o T b s R Y
Residentlal Area 05 Kg/day ' 40039 20020 :
Dispensary 1125 | Kg/day | RGNS
Commercial Area 0.2 Kg/day ' 5013 00
Schools / Institutions 01 | Kg/fdey ' 496G T
Community Center 0.1 Kg/day | 2500 3%
Total MSW Generated | .| 21829

Total Population |'“—"T"- oL 52558_

Biomedical Waste from Dispensary | 0.375 | Kg/day TReE AN e

9. The project Is covered under category 8"b" of EIA notification, 2006

Based on the recommendallons of the State Level Expert Appralsal Commiltee Meeting (SEAC) held on

19-06-2015 the State Level Environment impact Assessment Authority (SEIAA) in its Meeting held on 04
08-2015 decided 10 grant the Environmental Clearance 1o the project subject 10 the elfectove
implementation of the following general and specific conditions:-

SPECIFIC CONDITIONS:

L. Congtruction Phase:

.

i
4
.7-

8.

cSR

* 9

10.

B W

All approved layout plan/bullding plan/service plans from the competent authority with the sgnature
of an architect certifying that they are all in the conformity with the master plan shall be submitted
within 15 days.

Structural design with the signature of competent/qualified structural engineer also certifying that the
design of the building plan is compatible with the requirements of seismic zone of that area in which
the censtruction of the building is proposed and are as per bullding bylaws/rules and regulation of the
authority regarding the revised propesals shall be submitted within 15 days.

FAR letter to be submitted within 15 days.

Plans and details regarding guard pond catchment area, depth and water holding capacity et shall be:
submitted within 15 days,

Digging of basement shall be undertaken in view of structural safety of adjacent buildings under
information/consultation with District Admin(stration/Mining Department.

Sprinkier 1o be used for curing and quenching during construction phase. No ground water 10 be used
for construction.

Structural safety certificate from qualified structural engineer should be obtained The <ame should
get vetted from T, Delhi as discussed with project proponent,

Environmental Carporate Responsibility (ECR) plan along with budgetary provision amounting to 2% of
total project cost shall be submitted (within three month) on need base assessment study i the study
area. income generating measures which can help in up-iftmenmt of weaker section of society
consistent with the traditional skills of the people identified. The program can include activities such as
oid age homes, raln water harvesting provisions in nearby aceas, development of Todder farm, frun
bearing orchards, vocational training étc. In addition, vocational tralning for individuals shall be
imparted so that poor section of society can take up self employment and jobs. Separale budgel for
community development activities and income generating programmers shall be specified. A copy of
resolution In this regard shall be submitted to the authority. A list of beneficiaries with theus mebile
nos.faddress should be submitted along with six monthly compliance reports.

Consent for €stablishment shall be obtained from UP State Pollution Control Board under Air and
Water Act and a copy shall be submitted to the Ministry before $tart of any construction work at the
site.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facllities such as fuel for cooking, mobile toitets, mabile STP, safe drinking water,
medical health care, créche etc. The housing may be in the form of temporary structures 1o b2
remaved after the completion of the project.

A Flrst Aid Room will be provided in the project bath during construction and operation of the project
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All the topsoll excavated during construction activities should be stored for use m
horticulture/landscape development within the project site.

Disposal of muck during construction phase should not create any adverse effect on the neighbouring
communities and be disposed laking the necessary precautions for general safety and health aspects
of people, only in approved sites with the approval of competent authonty

Soil and ground water samples will be tested to ascertain Lhal there s no threat to ground wate*
quality by leaching of heavy metals and other toxic contaminants.

Construction spolls, including bltuminous material and other hazardous matenals, must not b
allowed to contaminate watercourses and the dump sites for such material must be secured so that
they should not [each into the ground water.

Any hazardous waste generated during construclion phase, should be disposed off as per applicabiv
rules and narms with necessary approvals of the UP State Pollution Control Board.

" The diesel generator sets to be used during construction phase should be low sulphur diesel type and

should conform to Environment (Protection) Rules prescribed for ai and noise emission standandy

" The diesel required for operating DG sets shall be stored in underground tanks and il required,

clearance from Chief Controller of Explosives shall be taken. DG set shall meet the CPCB norms,
Vehicles hired for bringing construction materlal 1o the site should be in good condition and shoule
have a pollution check certificate and should conform to applicable air and nolse emission standards
and should be operated only during non-peak hours.

Amblent nalse levels should conform to residentlal standards both during day and night. incremental
pollution loads on the amblent air and nolse quallty should be ciosely monitured during construction
phase. Adefjuate measures should be made to reduce ambient air and novise level during construction
phase, 50 as to conform 1o the stipulated standards by CPCB/ UPPC

Fly ash should be used as bullding material In the construction as per the provisions of Fly Ash
Notification of September, 1999 and amended as on 27th August. 2003.

Ready mixed concrete must be used in bullding construction.

Storm water control and Its re-use as per CGWB and BIS standards for various apphcations.

Water demand during construction should be reduced by use of pre-mixed concrete, curing agents
and other best practices referred,

Permisslon to draw ground water shall be obtained from the competent Authority prior to
construction/operation of the project.

Separation of grey and black water should be done by the use of dual plumbing line for separation of
grey and black water.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or
pressure reducing devices or sensor based control.

Use of glass may be reduced by up-to 40% to reduce the electricity consumption and load on i
conditioning. If necessary, use high quality double glass with special reflective coating in windows.
Roof should meet prescriptive requirement as per Energy Conservation Building Code byuswsp
appropriate thermal insulation matecial to fulfill requirement.

Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code whict s
proposed to be mandatory far all alr conditioned spaces while it is aspirational for non air conditioned
spaces by use of appropriate thermal insulation materlal to fulfil requirement.

The approval of the competent authority shall be obtained for steuctural safety of the buildings due to
earthquake, adequacy of fire fighting equipments, etc. as per National Building Code including
protection measures from lightening etc.

Regular supervision of the above and other measures for maaitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings

Under the provisions of Environment {Protection) Act, 1986, legal action shall be initiated against the
project proponent if it was found that construction of the project hasbeen started without oblaining
enviranmental clearance,

n H

Details of £-waste should be submitted.
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The instalfation of the Sewage Treatment Plant (STP} should be certified by an independent expert and
a report in this regard should be submitted to the Ministry before the project is commissioned fu
operation, Treated affluent emanating from STP shall be recycled/ reused to the maximum extent
possible. Trealment of 100% grey water by decentralised treatment should be done. Discharge of
unused treatea affluent shall conform to the norms and standards of the UP State Pollution Control
Board. Necessary measures should be made to miligate the odour problem from STP.
The solid waste generated should be properly collected and segregated. Wet garbage should Le
composted and dry / inert solid waste should be disposed off to the approved sites for land filling after
recovering recyclable material.
Diesel power generating sets proposed as source of backup power [0t elevators 4nd cuminon ared
[llumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the heigh:
needed for the comblined capacity of all propased DG sets. Use low sulphur diesel. The locatian of the
DG sets may be decided with In consultation with UP State Pollution Contiol Board.
Criteria/ norms provided by competent Authority regarding the seismic zone be followed fo
construction work. Provision of alarm system, to timely notify the residents, in case of occurrence of
carthquake/other natural disasters/fire should be provided. A well defined evacuation plan should
also be prepared and regular mock drills should be arranged for the residents. Rise of stairs should be
constructed in a way, 50 that it should provide smooth movement.
Noise should be controlled to ensure that it does not exceed the prescribed standards. Duning might
time the noise levels measured at the boundary of the building shall be restricted to the permissible
levels to comply with the prevalent regulations.
The green belt of the adequate width and density preferably with local species along the periphery o!
the plat shall be ralsed so as to provide protection against particulates and noise.
Weep holes in the compound walls shall be provided to ensure natural drainage of rain water in the
_catchment area during the monsoon perlod.
Rain water harvesting for roof run- off and surface run- off, as plan submitted should be implementac
Befare recharging the surface run off, pre-treatment must be done to remove suspended matter, ¢il
and grease. The borewell for ralnwater recharglng should be kept at least 5 mis. above the highest
_ ground water table, .
The ground water level and its quality should be monitored regularly in consoltation with Centeal
Ground Water Authority.
Traffic congestion near the entry and exit points from the roads adjoining the proposcd project site
must be avoided. Parking should be fully internalized and ng public space should be utilized.
A Report on the energy conservation measures confirming 10 energy conservation norms fimatize by
Bureau of Energy Efficlency should be prepared incorporating details about building malerialy &
technology, R & U Factors etc and submit to the Ministry in three months time.
Energy conservation measures like installation of CFLS/LED for the lighting the arcas outside the
bullding should be integral part of the profect design and should be In place before projedt
commissioning. Use CFls and LED should be properly collected and disposed off/sent for recycling as
per the prevailing guidelines/ rules of the regulatory authority to avoid mercury comtamination. Use of
solar panels may be done to the extent possible.
Adequate measures should be taken to prevent odour problem from solid waste processing plant and
STP.
The buiiding should have adequate distance between them to allow movemeat of tresh air and
- passage of natural light, alr and ventilation,
Water segregation shall be carried-out at source and organic shall be composted. Adequate spare shall
be provided within the complex,

' The project proponent shall also submit six monthly reports on the status of compliance of the
stipulated EC conditions including results of manitored data (both in hard copies as well as by e-mail)
to the respective Reglonal Office of MOEF, the respective Zonal Office of CPCB and the UPPCR.
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Z. Officials from the Reglanal Office of MOEF, Lucknow who would be momtuzing the unplemuentation of
environmental safeguards should be given full cooperation, facilities and documents/data by the
project praponents during their inspection. A complete set of all the documents submitted to SEIAA
should be forwarded to the CCF, Regional office of MOEF, Lucknow.

- 3 In the case of any change(s) in the scope of the project, the project would require a fresh appraisal by
this Ministry. g
4. The Ministry reserves the right to add additional sateguard measures subsequently, if found necessary,

and to take action including revoking of the environment clearance under the provisions o! the

Environmental (Protection) Act, 1986, to ensure effective implementation of the suggested sateguacd

measures in @ time bound and satisfactory manner,

5, All other statutory clearances such as the approvals for storage of diesel from Chief Controfler of
Explosives, Fire Department, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife
(Protection} Act, 1972 etc, shall be obtained, as applicable by project proponents from the respettive
campetent authorities,

5. These stipulations would be enforced among others under the provisions of Water (Prevention and
Control of Pollution) Act, 1974, the Air {Prevention and control of Pollution) act 1981, the tavironment
(Protection) Act, 1986, the Public Liability {insurance) Act, 1991 and EIA Notification, 2006,

F The project proponent should advertise in at least two local Newspapers widely circulated in the
region, one of which shall be in the vernacular language informing that the project has been accorded
Environmental Clearance and copies of clearance letlers are available with the U’ Pollution Control
Board and may also be seen on the website of the Ministry of Environment and Forests at
http://www.envfor.nic.in. The advertisement should be made within 10 days from the date of receipt
of the Clearance letter and a copy of the same should be forwarded to the Regional office of this
Ministry at Lucknow.

8. A copy of the clearance letter shall be sent by lhe proponent (o concerned Panchayat, Zilla
Parisad/Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The clearance letter shall also be
put on the website of the company by the proponent.

9, The proponent shall upload the status of compliance of the stipulated EC conditions, including results
of monitored data on their website and shall update the same periodically. It shail simultaneously he
sent to the Regional Office of MOEF, the respective Zonal Office of CPCB and the UPPCB fhe critenia
pollutant levels namely; PM10, PM2.5, S02, NOx {ambient levels as well as stack emissions) or critical
sectaral parameters, indicated for the project shall be monitored and displayed at a conveniert
location near the main gate of the company in the public dumain.

10.  The environmental statement for each financial year ending 31st March In Form-V as is mandated o
be submitted by the project proponent to the concerned State Pollution Control Board as prescribed
under the Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the compaay along with the status of compliance of EC conditions and shall also be sent o
the respective Regional Offices of MoEF, Lucknow by e-mail.

No construction/ogeration Is to be started without obtaining Prior Environmental Clearance. Concealing
factual data and information or submission of false/fabricated data and failure ta comply with any of the
conditions stipulated In the Prior Environmental Clearance attract action under the provision of
Environmental (Protection) Act, 1986.

This Environmental Clearance i5 subject 10 ownership of the site by the project proponents In
confirmation with approved Master Plan for Noida. In case of violation, it would not be effective and would
automatlically be stand cancelled.

You are also directed to ensure that the proposed shte is not 2 part of any no-development zone an
required/prescribed/identified under law. In case of violation, this permission shall automatically deem 1o
be cancelled, Also, in the event of any dispute on ownership or land use of the proposed site ths
clearance shall automatically deemed to be cancelled.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issue of the clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, f conditions stipulated are not
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional eavironmental conditions or



madify the existing ones, If necessary, Necessary statutery clearances should be obtained and subnutied
before start of any construction activity,

These stipulations would be enforced among others under the provisions of Water (Prevention and
Control of Paliution) Act, 1974, the Air (Prevention and Contro! of Pollution) Act 1981, the ovionmes:
(Protection) Act, 1986, the Public liability (Insurance) Act, 1991 and E1A Notllication, 2006 including tha
amendments and rules made therzafter.

This Is to request you to take further necessary action in the matter as per provision of Gaelte
Notification No. 5.0, 1533(E) dated 14.9.2006, as amended and send regular compllance reports 1o the
authority as prescribed in the aforesaid notification.

n.:é\ \'>,
{Or. Rajeev Upadhyay)
Member Secretary, SEIAA
) [ mJSEANHZ?ROMJAD{H} Dated As above

1. ThePﬂndpd Sucmtarv. Depmment of Enviroﬂment. Govt of Uttar Pradesh, Lucknow.

2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of Indla, indira
PacyavaranBhawan, jor Bagh Road, Aligan), New Delhi.

3. Chief Conservator, Regional Office, Ministry of Environment & Forests, (Centrdl Region), Xendriy.
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4, District Magistrate, G.B. Nagar.

5. The Member Secretary, U.P, Pollution Control Board, TC-12V, Paryavaran fthawan, Vibhut: Xhand
Gomti Nagar, Lucknow.

6. Copyto Web Master/ guard file.

- -
{Dr. A.A. Khan )
0SD(T)/Nodal officer,
SEIAA, UP,
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

PLOT NO.1 SECTOR-KNOWLEDGE PARK-IV, GREATER NOIDA CITY,
GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, (U.P.)
Fax:0120-2326334/2326145 Ph.:0120-2326335/6/7/2326150/1/2/3/4/5
Website: www.greaternoidaauthority.in e-Mail: authority@gnida.in
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ANNEXURE R/2

RESIDENTIAL WATER CHARGES CUM PAYMENT INTIMATION
TOyws GAURSONS HI-TEGH INFRASTRUCTURE LTD. of
GAUR BIZ PARK PLOT NO-01 A'on dato

b0z

ABHAY KHAND-II, Allotment No :  RTS01/1000003
INDIRAPURAM Plot Size (in SQM) : 442269
GHAZIABAD-201014,UTTAR PRADESH
Plot No GH-01
Block
Block Name
E8ektiNme
N/A
Interst 129%
Dues Inst. | Due Amount Due Date | Outstandsng at . Depositinst. |  Amount Paid Deposit Date ‘Outstanding |
! { ! DueDate ! | - at Deposit |
Y - T I | { Date i
1 i 4733 043 00 31 Ma,zgﬂ | 2354 628 00' CAPUSTNROIN, . ©— S k. I B S MR Bl e E S
e 1 | 47400000,  17Sep2014  |-474,000.00
20 893458800 31 Mar2018 1141250444,. SEMIESI) Wtnyer B0,/ IR LD I e g OIS
3| emsieoo0] 3iMera0i® | misssozzsy 2 | TROWON BDecd  (IIMIMM)
4 0,811,244.00, 31 Mar 2020 34,625,879.75 3 ! 91500000/  1Mar2016 | :
SRR e g B PR b s | 11,534,000.0
5 ) 11.892.368.40, 31Mar2021 | 49,670,569.02 1 , 0
6 | 13,081,60524 31 Mar 2022 66 467 357 67 4 | 84942000  25Apr2016 | !
e e o e ¢ s 4 e - 4 | 2.383.4200
7 | 14389,692.00, 31Mar2023 _; uoo - i . | 0
Total | 73,675,725.64 | 5 : 158,200.00 28 Sep 2017 § 2.335,590.3;
6 | 173,940, ou 2Jul2018 | 11558427,
ramas o .-I_._. SST— ettt - S— - i PR 24
7 { 193,272, oc 7 Mar 2019 12241 878..
.r . 23
e ——— e —ws—— v s T
! 8 | 795,00000]  9Sep2019 23 145427
it P 89}
9 [ 650000/ 27 Dec2019 ‘23 899,239
1 { 14
BTl ECCRRR T o . S ———
10 '. 765,500.00 26 Feb 2020 123.573,002.,
PRSI (LD T TG
1 { 234,000. uo 5Aug 2020 35 717,149,
! | 72,
iz 526,176.00; 23 Nov 2020 36 375,021,
| s' [ 70,
13 50000,  11Jun2021 50,747,852,
L { ot A =
f' 14 ; 026,10000) 12 .Jul 2021 50295 asz
46 ] e 560'66 © 31Dec2021 ;51,976,479..
. i . | 43
| 16 E 32,735'586.00;: 17 Jun 2022 ? 35,294,721.1
e | AR eI e b | ...
! 17 i 5,006,563 uu; 17 Jun 2022 .30 288,158,
B e e A AT i, PR : % ﬁs.a_
. Total Paid: |  44,131,257.00 ;

Outstanding Balance : 30288158.58 as on Last Due/Deposit Date

Interest On Outstanding Balance : 2,129,900.14 as on 29/0ct/2022

Min. Charges for Bill Period (01/04/2022 To 14389692
31/03/2023) :

Kindly Deposit : 46807750.72
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q_]] & PLOT NO.1 SECTOR-KNOWLEDGE PARK-IV, GREATER NOIDA CITY,
GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, (U.P.)
Fax:0120-2326334/2326145 Ph.:0120-2326335/6/7/2326150/1/2/3/4/5
Website: www.greaternoidaauthority.in e-Mail: authority@gnida.in
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Note: GNIDA office 'ONLINE WATER BILL PAYMENT SERVERS'. You can use this facility after applying KYA. KYA form is available on
GNIDA website: https://iwww.greaternoidaauthority.in

NOTE:

1. Please ensure to deposit these charges otherwise Authority will take appropraite action to recover the dues. Expenditure on recovery of
above will be borne by you.

2.In case of any discrepancy please contact Water Bill Department.

*This is a computer generated report, hence require no signature.
General Condition:

1. Discount of 5% will be given against payment of water charges if the annual charges is paid before 1st Six month (1st April to 30th Sep.) of
the financial year.
2. Rate of 12% annual interest till 28-MAR-2018 and 11% annual interest will be applied from 29-MAR-2018 on Half-Yearly compounding

basis on the amount payble for water charges after 31st March will be chargeable in case of non-payment of the annual water charges after
the end of the financial year.

3. Kindly make payment by using Online Portal.
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Allotment No.RTS01/1000003 AsOn:29-Oct-2022 10:20:19 AM

28195460

140977 30

TOTAL PAYBLE AMOUNT ON 31-MAR-22' (G (A+B-C) (A+B-D) (A+B-E) (A+B-F)
65903948.47 66044825.77 66185903.07 66326880.37

Intrest After 31-MAR-22 (H)| Interest Upto '30-JUN-| Interest Upto '31-JUL-| Interest Upto '31-AUG-| Interest Upto '30-SEP-

22' On (GC) 22' On (GD) 22' On (GE) 22 On (GF)

1807393.22 2428281.93 3051804.79 3661521.60

Total Payble Amount 67711341.69 68473207.70 69237707.86 60983106.24

*Note : In this calculation due and deposit included only till 31-MAR-2022
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti

Government of Uttar Pradesh AN N EXU RE R/3

35

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG046409
VALID FROM 27/02/2020 TO 26/02/2025

Registration No.: 202109000138

Name of the Owner DEVENDRA BHANDARI

Address of the Applicant GAUR BIZ PARK,PLOT Application Form Serial No. GTBNO0921RIF0006
NO.-01,ABHAY KHAND-
2,INDIRAPURAM

Date of Submission 04/09/2021 Specimen Signature

Company Name Gaur City Company Address GH-01, SECTOR-4,
GREATER NOIDA,
GAUTAM BUDDHA NAGA

Location Particulars

District Gautam Buddh Nagar Block BISRAKH
Plot No./Khasra No. PLOT NO.-C-1A/GH-01 Municipality/Corporation Yes
Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 20/07/2020

the Well

Type of Well Others Depth of the Well (In meter) 95.00
Purpose of well Infrastructural

Type of Pump Used Submersible H.P. of the Pump 17.50
Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 24.00
Date of Energization (In Case of Electric Pump) 28/07/2020

Maximum Allowable Rate of 24.00 Maximum Allowable Running Hours 3.00
Withdrawal (m3/hr.): Per Day:

Maximum Allowable Annual 26280 Recharge Required 0.00

Extraction of Ground Water:

Reason for renewal of N.O.C. In case of emergency drinking use purpose only

.3, F FAdSHIOT ST FROT
Against Case

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (3) for extraction of
ground water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at SlI. (3k) and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form.



11/15/22, 11:54 AM about:blank
Conditions 3560 36

« (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this authorization.

« (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the
recorded rate from water meters

« (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

« (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this registration.

« (7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

« (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply
for renewal through a fresh application, at least ninety days prior to expiry of its validity.

« (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders
shall be made available to this office on monthly basis.

« (10) Guidelines for Installation of Piezometers and their Monitoring

« Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows for compliance of NOC:

« * The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.

« * The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

« < No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

. S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

« + The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter up to two decimals.

« * For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

« +«The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

« < All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

« «The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

« A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

« < Any other site-specific requirement regarding safety and access for measurement may be taken care of.

« (11) Any other condition(s) that may be imposed by the concerned Authority.

« (12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

about:blank



11/15/22, 11:54 AM about:blank

« iii) All industries abstracting ground water in excess of 10315@“@ required to undertake annual water audit through ConfederatioB?
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground
Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :04/01/2022

Place:Gautam Buddh Nagar

This certificate is electronically generated and does not require digital signature
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ANNEXURE R/5

GAUR CITY, GREATER NOIDA. - RAIN WATER HARVESTING DETAIL

As per Exst. Map

. No. PR
Sr.No OJECT (Approved RWH nos.)

A GAUR CITY, PLOT NO GH-01, SECTOR - 4, GREATER NOIDA

1 [GAURCITY 1 - Nos. of RWH | 50

TOTAL Gaurcity-1 (RWH) 50

GAURCITY MALL, GREATER NOIDA. - RAIN WATER HARVESTING DETAIL

As per Exst. Map
Sr. No. PROJECT
! (Approved RWH nos.)
1 |Gaur City Mall | 6

GAURCITY-2, GREATER NOIDA. - RAIN WATER HARVESTING DETAIL

As per Exst. Map
Sr. No. PRO
i JECh (Approved RWH nos.)
1 |GAURCITY 2 - Nos. of RWH | 58
TOTAL Gaurcity-2 (RWH) 58

SAUNDARYAM, GREATER NOIDA. - RAIN WATER HARVESTING DETAIL

As per Exst. Map

Sr. No. PROJECT
] (Approved RWH nos.)

1 Gaur Saundaryam 16
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AT
State Level Environment lmpact Assessment Authority, Uftar Pradesh

Directorate of Environment, U,P.
Dr. mmm&umm

Vineet Kharid-1, Gomti Nager, Lucknow - 226 010
Phane :91-522-2300 541, Fax : $1-522-2300 543

E-naﬂ:ué.sc&aénlmm
2 . - by . ’
ol )¢l .

Ref.No.. @?,')..z.fsewswmlmsy _ : Date....filg 1
% B3t : o

M/s Gaursons Promoters Pirt ud., b5

305, Arunachal Building, .

19 Barakhamba Road, Cannaught Phce.

New Delhi-110001

- Suly: mmmwhmlammmwmmg'mmamum.

Sector-16-C, Greater Nodia, G.B. Nagar, U.P. of M/s Gaur Sons Promoters Pyt. Ltd.
Dear Sir,

- Please refer to your letter dated 30/11/2010 addressed to The Director and Secretary, SEAC, U.P.,
Directorate of Environment- Govt. of U.P..Or. Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-1,
Gomti Nagar, Lucknow on the subject as above. The State Level Expert Appraisal mmmittee has considered
the case and has been given to understand that:

1. The Environmental Clearance Is sought for proposed Group Housing “Gaur-City-2" at Plot No.3,
Sector-16-C, Greater Nodia, G.B. Nagar, U.P. of M/s Gaur Sons Promoters Pvt. Ltd,
2. The total plot area of the project is 41,3,2;61J1.9q mt. and the bullt upareals 11,36,468.00 sqm.
~ {Permissible FAR 2.75).
*3." The total proposed parking for the project S 18375 ECS.”
4. The proposed project is covered under category 8 b’ of the EIA notification dated 14-03- 2006 and
the amendments thereof.

~=— 5. Maximum height of the buliding Is 59.9 mt. (As per by laws)

. 6. . The source of water will be GNIDA as well as from ground water.
7. The effluent will be treated inthe CSTP and that Greater Noida will give back treated water through
-a dosed network of pipes for recyde and re use.
Based on the recommendations of the State Level Expert Appraisal Comuttet (Meeting heid on
25/02/2011)on the above ¢ project, The State Level Environment Impact Assessment Authority (meeting

- 'held on 08/04/2011) has decided fo grant the Environmental Clearance to the project subject to the

effective Implementation of the following conditions: 1 s

1. It shall be ensured that all standards related to ambient environmental quality and the
emission/effluent standards as prescribed by the MoEF are strictly complied with.

2. It shall be ensured to obtain the no cbjection certificate from the U.P Pollution Control Board before
start of construction.

3. it shall be ensured that no construction work or preparation oﬂand by the project management extept
for securing the Jand Is started on the project or the activity without the prior environmental clearance.

4. The proposed land use shall be in accordance to the prescribed land use. A land use certificate issued
by the competent authority shall be obtained in this regards.
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10.

11.

-13.

14

16.

17.

3574

All tree- felling In the project area shall be as permitted by the Forest Department under the prescribed
rules. Suitable clearance in this regard shall be obtained from the competent authority.
Impact of drainage pattern on environment should be provided.

‘Surface hydrology and water regime of the project area within 10 km should be provided.

A suitable plan for providing shelter, light and fue!l, water and waste disposal for construction labour
during the construction phase shall be provided along with the number of proposed workers.

Measures shall be undertaken to recycie and reuse treated effluents for horticulture and plantation. A
suitable plan for waste water recycling shall be submitted.

it shall be ensured to obtain proper permission from competent authorities regarding enhanced tmf'ﬁc
during and due to construction and operation of project.

It shafl be ensured to obtain necessary clearances from the competent authority on the abstraction and
use of ground water during the construction and operation phases.

. Hazardous/inflammable/Explosive materials likely to be stored during the construction and operation

phases shall be as per standard procedure as prescribed under law, Necessary clearances in this regards
shall be obtained. _

Solid wastes shall be suitably segregated and disposed. A separate and isolated municipal waste
collection center shouid be provided. Necessary plans should be submitted in this regard.

Sultable rainwater harvesting system as per designs of Ground Water Department shall be installed.
Complete proposals in this regard should be submitted.

. The emissions and effluents etc. from machines, Instruments and transport during construction and

operation phases should be according to the prescribed standards. Necessary plans in this regard shall
be submitted. _

Water sprinklers and other dust control measures should be undertaken to take care of dust generated
during the construction and operation phases. Necessary plans in this regard shall be submitted.
Suitable noise abatement measures shall be adopted during the construction and operation phases in
order 1o ensure that the noise emissions do not viclate the prescribed ambient noise standards.

" Necessary plans in this regard shall be submitted.

18.

19.

20.

21,

22.

23,

24,

25,

26.

Separate stock piles shall be maintained for excavated top soil and the top soil should be utilized for
preparation of green belt.

Sewage effluents shall be kept separate from rain water collection and storage system and separately
disposed. Other effluents should not be allowed to mix with domestic effluents.

Hazardous/Solid wastes generated during construction and operation phases should be disposed off as
prescribed under law. Necessary clearances in this regard shall be obtained.

Alternate technologies for solid waste disposals {like vermin-culture etc.) should be used in consultation

with expert organizations.

No wetland should be infringed during construction and operation phases. Any wetland corning in the
project area should be suitably rejuvenated and conserved. !

Pavements shall be so constructed as to allow infiltration of surface run-off of rain water. Fully
impermeable pavements shall not be constructed. Construction of pavements around trees shall be as
per scientifically accepted principles in order to provide suitable watering, aeration and nutrition to the
trees.

The Green building Concept suggested by Indian Green Building Council, which is 2 part of Cli-Godrej
GBC, shall be studied and followed as far as possible.

Compliance with the safety procedures, norms and guidelines as outlined in National Building Code,
2005 shall be compulsorily ensured.

It is to ensure usage of dual flush systems for flush cisterns and explore options to use sensor based ~—

fixtures, waterless urinals and other water saving techniques,

50
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27. it is to ensure exploration of options for use of dual pipe plumbing for use of water w_ith different
qualities such as municipal supply, recycled water and ground water etc.

28. It is to ensure usage of measures for reducing water demand for landscaping and using xeriscaping,
efficient irrigation equipments & controlled watering systems.

29. It shall be ensured to make suitable provisions for using solar energy as altematlve source of energy.
Sofar energy application should be incorporated for illumination of common areas, lighting for gardens
-and street lighting in addition to_ provision for solar water heating. Present a detailed report showing
how much percentage of backup power for institution can be provided through solar energy so that use
and palluting effects of DG sets can be minimized.

30. Make separate provision for'segregation, collection, transport and disposal of e-waste.

31. Educate citizens and other stake-holders by putting up hoardings at different places to create
environmental awareness.

32. Traffic congestion near the entry and exit points from the roads adjoining the proposed project site
must be avoided. Parking should be fully internalized and no public space should be utilized.

33. it shail be ensured to prepare and present disaster management plan.

34. A report an the energy conservation measures confirming to energy conservation norms finakze by
Bureau of Energy effidency should be prepared incorporating detalls about building materials and
technology, R & U Factors etc.

35. Fly ash should be used as building material in the construction as per the provision of fly ash

notification of September, 1999 and amended as on August, 2003 (The abcwe condition is applicable

only if the project lies within 100 km of Thermal Power Siation).
36. The DG sets to be used during construction phase should use low sulphur diese! type and should
conform to E.P. rules prescribed for air and noise emission standards.
37. Alternate technologies to Chiarination (for disinfection of waste water) including methods like Ultra
Violet radiation, Ozonation etc. shall be examined and a report submitted with justification for selected
33 The gmenbelt dﬁen alnng t‘ne penﬁer”i‘iﬂ' ’Eﬁé plot shall achieve attenuation factor conforming to the
i mmsemmwaenm Jand .use. The open spaces inside the p!ot
should be suitably landscaped and covered with vegetation of indigenous variety.
39, The construction of the building and the consequent increased traffic load should be such that the

- —sicraclimate of the area is not adversely affected.

40. The building should be designed so as to take sufficient safeguards regarding seismic zone sensitivity

41, High rise buildings should obtain clearance from aviation department or concemed authority of

42. Suitable measures shall be taken to restrain the development of small commercial activities or slums in
the vicinity of the complex. All commercial activities should be restricted to special areas earmarked for
the purpose.

43. It Is suggested that literacy program for weaker sections of society/women/adufts (including domestic
heip) and under privileged children could be provided in a formal way.

44. The use of Compact Huorescent lamps should be enmuraged A management plan for the safe disposal
of used/damaged CFis should be submitted.

45. ft shall be ensured that all Street and park lighting is solar powe red 50% of the same may be provided
with dual (solar_!eiectncalj altematives.

46. Solar water heater shall be instalied to the maximum possable capacity. Plans may be drawn up
accordingly ad submitted with justification.

47. Treated effluents shall be maximally reused to aim for zero discharge. Where ever not possnble a -

detailed management plan for disposal should be provided with quantities and quality of waste water.

51
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48,

The treated effluents should normally not be discharged into public sewers with terminal treatment

. facilities as they adversely affect the hydraulic capacity of STP. If unable, necessary permission from

49,

50.

51.
52

53.

54.

authorities should be taken.
Construction activities including movements of vehicles should be so managed so that no disturbance Is-
caused to nearby residents.
All necessary statutory clearances should be obtained and submitted before start of any construction
activity and if this condition is violated the clearance, if and when given, shall be aul:omaﬂc:l!y deemed

to have been cancelled.

Parking areas should be in accordance with the norms of MOEF, Government uf lnd;a Plans may be
drawn up accordingly and submitted.

The location of the STP should be such that it is away from human habilitation and does not cause
problem of odor. Odorless technology options should be examined anda report submitted.

The Environment Management plan should also include the break up costs on various activities and the
management issues also so that the residents also participate in the implementation of the
environment management plan.

Detailed plans for safe disposal of STP sludge shall be pmwded along with ultimate disposal location,
quantitative estimates and measures proposed.

55. Status of the project as on date shall be submitted along with phomgmphs from North,South, West and

East side facing camera and adjoining areas should be provided.

56. Specific location along with dimensions with reference to STP, Parking, Open areas and Green belt etc.

57

- should be provided on the layout plan.
The DG sets shall be so installed so as to conform to prescribed stack heights and ragulatuons and also
to the noise standards as prescribed. Details should be submitted.

58. E-Waste Management should be done as per MoEF guidelines.

Electnnai waste shOu!d be ,segregated and dispm.:d suitably as not to impase Envim_nmgmal Risk.

y A LS : 7 ) TR 4
6. nﬁﬁ”‘éﬁamwm aid shall be; pmvlded
63. Health impacts, Socio-economic impacts, soil degradation factors and biodiversity indices should also

be included in E.LA reports.

64._Safe_disposal arrangement of Jmed Inilemes m in Hote!s should be ensured. Toiletries itemns muid
be given complementary to guests, adopting suitable measures. :

65. Diesel generating set stacks should be monitored for CO and HC.
-66. Ground Water downstream of Rain Water Harvesting pit nearest to STP should be momtured for

bacterial contamination. Necessary Hand Pumps should be provided for sampling. The monitoring is to
be done both in pre and post monsoan, seasons.

67. The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms.
68. A Separate electric meter shall be provided to monitor consumption of energy for the operation of

- sewage/effluent treatment in tanks.

- 69. An energy audit should be annually carried out during the operanonal phase and submitted to the

auth ority.

70. Rapid EIA status should be undertzken for three months during the non monsoon period and the

monitoring should be as per the latest norms of MoEF.

b. Specific Conditions:

1. A separate facility management unit shall be established for implementation of the conditions of

Environmental Clearance.
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2. A certificate from Greater Noida Authority shall be obizined to the effects that they will supply treated
water for recycle and reuse through 2 closed drainage system from the CSTP to the project site.
3. A separate clearance as applicable shall have to be taken by individual projects proposal in the
" township i.e. commercial and others.
4. Till such time a common municipal waste handling site does not come up in the area, it shall be
responsibility of the project proponents that all solid wastes are handled in accordance to the
prescribed rules and procedures within the township.

5. The area for greening shall be at least 35% of the plot area with the tree density of 01 tree to 50 sqm.

Not less than 2000 trees of diverse, indigenous varieties shall be planted.

6. . The recycle waste water from CSTP should be of prescribed standards. This shouid be checked at the
township and facilities of tertiary treatrnent provided if necessaty.

7. Stack height should be caiculated on the basis of combined D.G. sets capacity.

8. EMP compliance report to be submitted along with general compliance to Environmental Clearance.

9. Proposals of social, corporate and environmental responsibility shall be submitted within 03 months of
the receipt of this letter, : '

. The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issue of the clearance. Failing this
the environmental Clearance shall be deemed to be cancelled. '

Necessary statutory clearances should be obtained and submitted before start of any construction
activity. In the event of the violation of the condition the enwmnmental clearance shall be automatically
degmed 1o have been cancelled.

These stipulations would be enforced among others under the provisions of Water {Prevention and
Control of Pollution) Act.1974, the Air {Prevention and Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liakility llnsuranue) Act, 1991 and EIA Notification, 2006 including the

- amendroents and rules made thereafter,

This is to request you to take further necessary action in matter as per provision of Gazette
‘Notificationft0—$.0- 1533(£] dated -14. 9.2(()6 and send regular compliance reports to the suthority as

presmbed in the aforesaid notification.

L
Member ry, SEIAA
Copy for necessary action to:
The Principal Secretary, Envh'onmm U.P. Govt., Lucknow.

;15

2. Dr. Nalini Bhatt, Advisor, Ministry of Enwronment & Forests, Govt. of India, Paryavaran Bhavan,
CGO Complex, Lodhi Road, New Delhi.

3. cChief Conservator, Regional Office, Ministry of Environment & Farests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nagar, Lucknow.

(Dr.Yashpal Singh}

Secretary, SEAC &
Director, Environment Directorate,
Govt, of U.P

53
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State Level Environment Impact Assessment Autharity, ”ﬁﬂ%{if"“ﬁgdesh

Uploaded on Directorate of Environment, U.P.
. ! Vineet Khand-1, Gomti Nagar, Lucknow-226 010
www.selaaup.in Phone : 91-522-2300 541, Fax : 91-522-2300 543
E-mail : doeuplko@yahoo.com
To, Website : www.seiaaup.in, www.seiaaup.com

M/s Gaursons Promotors Pvt, Ltd.,
Gaur Biz Park, Plot No.-1,

Abhay Khand-2, Indirapuram,
Shanti Vihar, Ghaziabad, U.P.-201014

Ref. No Qé,/ /Parya/SEAC/2328/2014/DD(DS) Datey,d | September, 2015

Sub: Environmental Clearance of Modification and Expansion for Proposed Group
Housing Project “Gaur City-2" at GH-03, Sector-16C, Greater Noida, U.P. M/s
Gaursons Promotors Pvt. Ltd.

Dear Sir,

Please refer to your letter/application dated 10/05/2014, 16/02/2015 and 10/03/2015,
addressed to the Director, Environment & Secretary, SEAC, Dr. Bhim Rao Ambedkar
Paryavaran Parisar, Vineet Khand-1, Gomti Nagar, Lucknow on the subject as above.

The Committee considered the matter in its meeting held on dated 21/02/2015 and
19/06/2015. A presentation was made by Mr. Devendra Bhadari, authorized representative of
the project proponent alongwith their consultant M/s Environment and Technical Research
Centre. The proponent through the documents submitted and the presentation made, informed
the committee that:

) Environmental clearance for Township "Gaur City-2" at plot no. GH-03, Sector-16C,
Greater Noida Gautam Budha Nagar. U.P. was issued through SEIAA letter no.
1077/SEAC/607/20101/DDS dated 04/05/2011. Now modification and expansion of
the proposed township is submitted for environmental clearance.

2. The environmental clearance is sought for Modification and Expansion of Group
Housing Project of “Gaur City-2" at GH-03, Sector-16C, Greater Noida Gautam
Budha Nagar. U.P., M/s Gaursons Promoters Pvt. Ltd.

3. Comparative area details of the project is as follows:
S. NO. | DETAILS PREVIOUS EC PROPOSED REMARKS
EXPANSION &
MODIFICATION
1 Plot Area (Sqm) | 413261.11 272968.60 Part Residential Plot
| Sold
2 FAR (Sqm) 1111078.650(2.750) | 1003160.90 By — Laws Revised
(3.675) [3.675 (Purchasable
(0.75 & IGBC
0.175)]
3 Built up Area 11,36,468 13,63,695 FAR Increased
(Sqm) (Built-up area
increased due to
increase in FAR:
from 2.75 to 3.675)
4 Population 1650 2100 By — Laws Revised
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Density (PPH)
5 Residential 68190 57326 Part Residential Plot
Population Sold
6 Maximum 150 150 Airport NOC
Height of the obtained
building (in
mtrs.)
7 Area for the 45% 45% Un-changed
green belt
development
8 Recycled waste | 1.4 It./m2 1 It./m2 By — Laws Revised
water i
requirement for |
horticulture
9 Category 8'b’ 8'b’ Un-Changed
4, Comparative salient features details of the project is as follows:
Previous EC REVISED DATA
Parking | 17484 ECS 12540 ECS
Power 26.14 MVA from Grid Power and | 24.17 MVA from Grid Power and DG
requirement | DG Sets Sets
Power Requirement has decreased due to decrease in dwelling units with
respect to reduction in plot area.
Power back- | Backup DG Sets as per Backup DG Sets as per requirement
up requirement
No of 13638 DUs 12739 DUs
Dwelling
Unit
Water Fresh water : 6065 KLD, Greater | Fresh water : 5438 KLD, Greater Noida
requirement, | Noida Water Supply Water Supply
source & Reuse of treated sewage : 1500 Reuse of treated sewage : 1500 + 1317
Sewage KLD (From Greater Noida CSTP) | KLD (From Greater Noida CSTP)
Disposal Total water requirement : 6201 Total water requirement : 6938 KLD
KLD Sewage Disposal Facility: Linked to
Sewage Disposal Facility: Linked | Greater Noida CSTP
to Greater Noida CSTP | Sewage Flow: 4351 KLD
Sewage Flow: 5458 KLD !
Water requirement is reduce in revised data due to reduce in population as per
‘ decrease in plot area.
No of RWH | 37 Pits
pits ‘
5 Area details of the project is as follows:
Group Housing BUILT-UP AREA DETAIL
S.No| Description | PlotArea | FAR | FAR *Basement | 15% Total
Area Area prescribed | Built up
FAR Area
Sgmt Sgmt
| | Residential (GC- | 245317.6 | 3.675| 939735 | 244800 93973 | 1278508
10,11,12,14,16) i
a) | School - | Sen 10000.00 13500 | 4986 1350 | 19836

Page 2 of 9
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Sec School with
three Nursery
School
b) | School -2 Sen 10000.00 12500 4312 1250 18062
Sec School with
three Nursery .
School \
c) | Nursery ' 1500 0 150 1650
School/Crech
d) | Nursing home 3000.00 | 2,750 8250 2400 . 825 11475
e) | Religious 1101.00 2521 881 252 3654
building
f) | Police Chownki 1050.00 1550 840 155 2545
& Auto cum Taxi |
Stand |
g) | Petrol Pump/Gas 2500.00 1250 2000 125 3375
Station
h) | Convenient 9554 0 955 10509 |
Shops
i) | Milk Booth 800 0 80 880
i) | Community Hall 12000 0 1200 13200 |
Total FAR 272968.60 1003160 260219 100315 | 1363695
Note | *Approx. basement area considered as 80% of plot area
*Approx prescribed FAR area considered as 10% of FAR area
6. Water requirement details are as follows:
Total Water Demand Old Requirement Revised Requirement
6201 KLD 5438 KLD
Source of water Greater Noida Water Supply
Requirement Qty (kld)
Domestic 4929
Services and Facilities 509
Total 5438
Including Horticulture, 6938
Cooling 1500 KLD, Road
Washing
Source Qty (kid)
Greater Noida Water 5438
Supply
Reuse of treated sewage 1500+ 1317
effluent from Greater | (As per availability)
Noida CSTP |
Total | 6938
7. Solid waste generation details are as follows:
' Old Waste Generation: 27275 Kg/day
Revised Waste generation: 24960 Kg/day
Quantity of Solid waste generated has reduced due to decrease in total population
MSW Generated From @ Unit | Population Waste Unit
Generation
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Residential Area 04 | Kg/day [ 57326 22930 Kg/day |
Dispensary 1 Kg/day 50 50 Kg/day |
Commercial Area ! Kg/day 960 960 Kg/day
Schools / Institutions 0.1 | Kg/day 7500 750 Kg/day

| Religious Building 0.1 | Kg/day 50 S | Keg/day |

| Police Station 0.1 | Kg/day 50 5 Kg/day

I"Petrol Pump 0.1 | Kg/day 50 b) Kg/day

| Community Hall 0.1 | Kg/day 2500 250 Kg/day

| Milk Booth 0.1 | Kg/day 50 5 Kg/day
Total MSW Generated 24960 Kg/day
Total Poplulation 68536
Biomedical Waste from 0.375 | Kg/day 18.75 Kg/day
Dispensary (approx.)

8.

The project is covered under category 8"b" of EIA notification, 2006.

Based on the recommendations of the State Level Expert Appraisal Committee

Meeting held on 19/06/2015 the State Level Environment Impact Assessment Authority in its
Meeting held on 04/08/2015 has decided to grant the Environmental Clearance to the project
subject the following specific and general conditions:-

SPECIFIC CONDITIONS:

1, Construction Phase:

|

& w

All approved layout plan/building plan/service plans from the competent authority
with the signature of an architect certifying that they are all in the conformity with the
master plan shall be submitted within 15 days.

Structural design with the signature of competent/qualified structural engineer also
certifying that the design of the building plan is compatible with the requirements of
seismic zone of that area in which the construction of the building is proposed and are
as per building bylaws/rules and regulation of the authority regarding the revised
proposals shall be submitted within 15 days.

FAR letter to be submitted within 15 days.

Plans and details regarding guard pond catchment area, depth and water holding
capacity etc. shall be submitted within 15 days.

Digging of basement shall be undertaken in view of structural safety of adjacent
buildings under information/consultation with District Administration/Mining
Department.

Sprinkler to be used for curing and quenching during construction phase. No ground
water to be used for construction.

Structural safety certificate from qualified structural engineer should be obtained. The
same should get vetted from IIT, Delhi as discussed with project proponent.
Environmental Corporate Responsibility (ECR) plan along with budgetary provision
amounting to 2% of total project cost shall be submitted (within three month) on need
base assessment study in the study area. Income generating measures which can help
in up-lifiment of weaker section of society consistent with the traditional skills of the
people identified. The program can include activities such as old age homes, rain
water harvesting provisions in nearby areas, development of fodder farm, fruit bearing
orchards, vocational training etc. In addition, vocational training for individuals shall
be imparted so that poor section of society can take up self employment and jobs.
Separate budget for community development activities and income generating
programmers shall be specified. A copy of resolution in this regard shall be submitted
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to the authority. A list of beneficiaries with their mobile nos./address should be
submitted along with six monthly compliance reports.

Consent for Establishment shall be obtained from UP State Pollution Control Board
under Air and Water Act and a copy shall be submitted to the Ministry before start of
any construction work at the site.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

A First Aid Room will be provided in the project both during construction and
operation of the project.

All the topsoil excavated during construction activities should be stored for use in
horticulture/landscape development within the project site.

‘Disposal of muck during construction phase should not create any adverse effect on

the neighbouring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.
Construction spoils, including bituminous material and other hazardous materials,
must not be allowed to contaminate watercourses and the dump sites for such material
must be secured so that they should not leach into the ground water.

Any hazardous waste generated during construction phase, should be disposed off as
per applicable rules and norms with necessary approvals of the UP State Pollution
Control Board.

The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environment (Protection) Rules prescribed for air
and noise emission standards,

The diesel required for operating DG sets shall be stored in underground tanks and if
required, clearance from Chief Controller of Explosives shall be taken. DG set shall
meet the CPCB norms.

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during non-
peak hours.

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/ UPPCB.

Fly ash should be used as building material in the construction as per the provisions of
Fly Ash Notification of September, 1999 and amended as on 27th August, 2003.
Ready mixed concrete must be used in building construction.

Storm water control and its re-use as per CGWB and BIS standards for various
applications.

Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices referred.

Permission to draw ground water shall be obtained from the competent Authority
prior to construction/operation of the project.
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Separation of grey and black water should be done by the use of dual plumbing line
for separation of grey and black water.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

Use of glass may be reduced by up-to 40% to reduce the electricity consumption and
load on air conditioning. If necessary, use high quality double glass with special
reflective coating in windows.

Roof should meet prescriptive requirement as per Energy Conservation Building Code
byusing appropriate thermal insulation material to fulfill requirement.

Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code which is proposed to be mandatory for all air conditioned spaces while
it is aspirational for non-air conditioned spaces by use of appropriate thermal
insulation material to fulfil requirement.

The approval of the competent authority shall be obtained for structural safety of the
buildings due to earthquake, adequacy of fire fighting equipments, etc. as per National
Building Code including protection measures from lightening etc.

Regular supervision of the above and other measures for monitoring should be in
place all through the construction phase, so as to avoid disturbance to the
surroundings.

Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
hasbeen started without obtaining environmental clearance.

11. Operation Phase:

2.

Details of E-waste should be submitted.

The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the Ministry
before the project is commissioned for operation. Treated affluent emanating from
STP shall be recycled/ reused to the maximum extent possible. Treatment of 100%
grey water by decentralised treatment should be done. Discharge of unused treated
affluent shall conform to the norms and standards of the UP State Pollution Control
Board. Necessary measures should be made to mitigate the odour problem from STP.
The solid waste generated should be properly collected and segregated. Wet garbage
should be composted and dry / inert solid waste should be disposed off to the
approved sites for land filling after recovering recyclable material.

Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during operation phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with UP State Pollution Control Board.

Criteria/ norms provided by competent Authority regarding the seismic zone be
followed for construction work. Provision of alarm system, to timely notify the
residents, in case of occurrence of earthquake/other natural disasters/fire should be
provided. A well defined evacuation plan should also be prepared and regular mock
drills should be arranged for the residents. Rise of stairs should be constructed in a
way, so that it should provide smooth movement.

Noise should be controlled to ensure that it does not exceed the prescribed standards.
During night time the noise levels measured at the boundary of the building shall be
restricted to the permissible levels to comply with the prevalent regulations.
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The green belt of the adequate width and density preferably with local species along
the periphery of the plot shall be raised so as to provide protection against particulates
and noise,

Weep holes in the compound walls shall be provided to ensure natural drainage of
rain water in the catchment area during the monsoon period.

Rain water harvesting for roof run- off and surface run- off, as plan submitted should
be implemented. Before recharging the surface run off, pre-treatment must be done to
remove suspended matter, oil and grease. The borewell for rainwater recharging
should be kept at least 5 mts. above the highest ground water table.

The ground water level and its quality should be monitored regularly in consultation
with Central Ground Water Authority.

Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized.

A Report on the energy conservation measures confirming to energy conservation
norms finalize by Bureau of Energy Efficiency should be prepared incorporating
details about building materials & technology, R & U Factors etc and submit to the
Ministry in three months time.

Energy conservation measures like installation of CFLS/LED for the lighting the areas
outside the building should be integral part of the project design and should be in
place before project commissioning. Use CFLs and LED should be properly collected
and disposed off/sent for recycling as per the prevailing guidelines/ rules of the
regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extent possible.

Adequate measures should be taken lo prevent odour problem from solid waste
processing plant and STP.

The building should have adequate distance between them to allow movement of

- fresh air and passage of natural light, air and ventilation.

Water segregation shall be carried-out at source and organic shall be composted.
Adequate space shall be provided within the complex.

PART-B: GENERAL CONDITIONS:

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the UPPCB.

Officials from the Regional Office of MOEF, Lucknow who would be monitoring the
implementation of environmental safeguards should be given full cooperation,
facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents submitted to SEIAA should be forwarded to the
CCF, Regional office of MOEF. Lucknow.

In the case of any change(s) in the scope of the project, the project would require a
fresh appraisal by this Ministry.

The Ministry reserves the right to add additional safeguard measures subsequently, if
found necessary, and to take action including revoking of the environment clearance
under the provisions of the Environmental (Protection) Act, 1986, to ensure effective
implementation of the suggested safeguard measures in a time bound and satisfactory
manner.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department, Forest
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Conservation Act, 1980 and Wildlife (Protection) Act, 1972 etc. shall be obtained, as

applicable by project proponents from the respective competent authorities.

6. These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and control of
Pollution) act 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006.

1. The project proponent should advertise in at least two local Newspapers widely

: circulated in the region, one of which shall be in the vernacular language informing
that the project has been accorded Environmental Clearance and copies of clearance
letters are available with the U' Pollution Control Board and may also be seen on the
website of the Ministry of Environment and Forests at http://www.envfor.nic.in. The
advertisement should be made within 10 days from the date of receipt of the

Clearance letter and a copy of the same should be forwarded to the Regional office of

this Ministry at Lucknow.

8. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat,
Zilla Parisad/Municipal Corporation, Urban Local Body and the Local NGO, if any,
from whom suggestions/ representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the company by the
proponent.

9. The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and\shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the UPPCB. The criteria pollutant levels
namely; PM10, PM2.5, SO2, NOx (ambient levels as well as stack emissions) or
critical sectoral parameters, indicated for the project shall be monitored and displayed
at a convenient location near the main gate of the company in the public domain.

10.  The environmental statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF, Lucknow by e-mail.

This Environmental Clearance is subject to ownership of the site by the project
proponents in confirmation with approved Master Plan for Greater Noida. In case of
violation, it would not be effective and would automatically be stand cancelled.

You are also directed to ensure that the proposed site is not a part of any no-
development zone as required/prescribed/identified under law. In case of violation, this
permission shall automatically deem to be cancelled. Also. in the event of any dispute on
ownership or land use of the proposed site, this clearance shall automatically deemed to be
cancelled. :

The project proponent will have to submit approved plans and proposals
incorporating the conditions specified in the Environmental Clearance within 03 months of
issue of the clearance. The SEIAA/MOoEF reserves the right to revoke the environmental
clearance, if conditions stipulated are not implemented to the satisfaction of SEIAA/MoEF.
SEIAA may impose additional environmental conditions or modify the existing ones, if
necessary. Necessary statutory clearances should be obtained and submitted before start of
any construction activity.

These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
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(Insurance) Act, 1991 and EIA Notification, 2006 including the amendments and rules made
thereafter.

This is to request you to take further necessary action in the matter as per provision of
Gazette Notification No. S.0. 1533(E) dated 14.9.2006, as amended and send half yearly
compliance reports in respect of the stipulated prior environmental clearance terms and
conditions in hard and soft copies to the SEIAA, U.P. on 1" June and 1" December of each

calendar year.
(Dr. RajeevUpadhyay)

Member Secretary, SEIAA

Copy for information and necessary action to:
1. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh,

Lucknow.

2. Advisor, IA Division, Ministry of Environment & Forests, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003.

3. Chief Conservator, Regional Office, Ministry of Environment & Forests, (Central
Region), Kendriya Bhawan. 5th Floor, Sector-H, Aliganj, Lucknow.

4. District Magistrate, G.B. Nagar, U.P.

The Member Secretary, U.P. Pollution Control Board, TC-12V, Vibhuti Khand,

Gomti Nagar, Lucknow.

6. Copy to Web Master/ guard file.
g
(Dr. A.A. Khan)

OSD/Nodal Officer, SEIAA

L
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ANNEXURE R/7
yy~=<3»  GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

i q,.'” PLOT NO.1 SECTOR-KNOWLEDGE PARK-IV, GREATER NOIDA CITY.

GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, (U.P.)
: Fax:0120-2326334/2326145 Ph.:0120-2326335/6/7/2326150/1/2/3/4/5
Website: www.greaternoidaauthority.in e-Mail: authority@gnida.in

RESIDENTIAL WATER CHARGES CUM PAYMENT INTIMATION

Toy Ref : I
/S GAURSONS PROMOTERS PVT. LTD. :
GAUR BIZ PARK, PLOT NO.-01 e P 00
ABHAY KHAND-2 AllotmentNo  : BRS03/1000023
INDIRAPURAM Plot Size (In SQM): 269761.11
GHAZIABAD-201014,UTTAR PRADESH Plot No : ) Bk
Block
Block Name
E8ElRIName
N/A
Interst 129
Dues Inst. | Due Amount Due Date Qutstanding at  Deposit Inst. Amount Paid Deposit Date ‘Outstanding
| ‘ Due Date at Deposit
1 419,294.00° 31 Mar 2017 -4,170,190.70 - : Do
: 1 4356000  70ct2015 -43,560.00
2 5534,664.00/ 31Mar2018 | -297.527.90 o - o o
3 6,088,212.00 31 Mar 2019 580,672.10 = 87.000.00)  300ct2015 |.230,560.00
4 | 6697,176.00, 31 Mar 2020 7,134,969.87 3 10,000.00  6Nov2015 | -240,560.00
5 7,366,893.60, 31 Mar 2021 15,308,904 25 4 90500000  15Mar2016 | ¥
- - - - 1 J
6 8,103,582.96 31 Mar 2022 25,051,717.60 145 560 g
7 | 891390000 31 Mar2023 0.00 5 1,210,000.00 4 Apr2016 Z
Total | 43,123,722.56 2 '355-560-8
6 40800000  234un2016 | .
| ' 2,763,560.0
- - L - - - - - - - ! 0
7 i 79.860.00  198ep2016 -
_ 2.843,420.0
» - . - = - - - - - D
8 172510000  250ct2016 -
|4,568,520.0
i - TR 0
9 1,106,868.00, 16 May 2017 -
‘ 15,277,058.7
i 7 s 0
10 278,40000  6Jun2017 | :
‘ ' 5,555,458.7
i 4 - - - ‘. - - - » - 1 . 0
11 | 208731600  27Apr2018 | c
- 12,384,843.9
- - - - - - - - - - i 0
12 | 130500000  22May2018 | 1
, % 13,689,843.9
e S e ¢
13 | 181769600  27Aug2018 | :
5,507,539.9
- ,‘ - S - - - — -— P ‘ 0
14 - 3850000  17Jun2019 | 555,821.87
15 | 6380000 27Aug2018 | 503,974.94
16 | 9430000,  40ct2019 | 415.385.80
17 9450000  11Aug2021 | 15.828,018.
i 69
18 9.282,059.00  10Jun2022 16,305 696.
72
19 3420560000  10Jun2022  12,885.136.
72
Total Paid: 24,157,519.00

Outstanding Balance : 12885136.72 as on Last Due/Deposit Date

Interest On Outstanding Balance : 901,611.58 as on 28/0ct/2022

Min. Charges for Bill Period (01/04/2022 To 8913900
31/03/2023) :
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

PLOT NO.1 SECTOR-KNOWLEDGE PARK-IV, GREATER NOIDA CITY,
GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, (U.P.)
Fax:0120-2326334/2326145 Ph.:0120-2326335/6/7/2326150/1/2/3/4/5
Website: www.greaternoidaauthority.in e-Mail: authority@gnida.in

64

Kindly Deposit : 22700648.3

Note: GNIDA office "ONLINE WATER BILL PAYMENT SERVERS'. You can use this facility after applying KYA. KYA form is available on
GNIDA website: https://www.greateroidaauthority.in

NOTE:

1. Please ensure to deposit these charges otherwise Autharity will take appropraite action to recover the dues, Expenditure on recovery of
above will be borne by you.

2.In case of any discrepancy please contact Water Bill Department.

*This is a computer generated report, hence require no signature.

General Condition:

1. Discount of 5% will be given against payment of water charges if the annual charges is paid before 1st Six month (1st April to 30th Sep.) of
the financial year.

2. Rate of 12% annual interest till 28-MAR-2018 and 11% annual interest will be applied from 29-MAR-2018 on Half-Yearly compounding
basis on the amount payble for water charges after 31st March will be chargeable in case of non-payment of the annual water charges after
the end of the financial year.

3. Kindly make payment by using Online Portal.
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

PLOT NO.1 SECTOR-KNOWLEDGE PARK-IV, GREATER NOIDA CITY,
GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, (U.P.)
Fax:0120-2326334/2326145 Ph.:0120-2326335/6/7/2326150/1/2/3/4/5
Website: www.greaternoidaauthority.in e-Mail: authority@gnida.in
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Allotment No.BRS03/1000023 AsOn:28-Oct-2022 06:11:58 PM

OTS Detall :- REBATE CALCULATION
A B Cc D E F
TOTAL DUES TOTAL INTEREST B*40%(20-APR-22 To B30%(01-JUL-22 To 31-| B*20%(01-AUG-22To |B*1 0%(01-SEP-22 To 30-
(In Rs.) (InRs.) 30-JUN-22) JuL-22) 31-AUG-22) SEP-22)
(InRs.) (In Rs.) (In Rs.) (In Rs.)
23931601.65 1120116 448046 40 336034 80 22402320 112011 .60
TOTAL PAYBLE AMOUNT ON '31-MAR-22' (G (A+B-C) (A+B-D) (A+B-E) (A+B-F)
24603671.25 24715682.85 24827694.45 24939706.05
Intrest After 31-MAR-22 (H)| Interest Upto "30-JUN-| Interest Upto '31-JUL-| Interest Upto '31-AUG-| Interest Upto '30-SEP-
22' On (GC) 22' On (GD) 22' On (GE) 22' On (GF)
674747.26 908724.56 1144794.79 1376776.23
Total Payble Amount 25278418.51 25624407 .41 25072489.24 26316371.08

*Note : In this calculation due and deposit included only till 31-MAR-2022
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GAUR CITY, GREATER NOIDA. - RAIN WATER HARVESTING DETAIL

As per Exst. Map
Sr. No. PROJECT
2 (Approved RWH nos.)

A GAUR CITY, PLOT NO GH-01, SECTOR - 4, GREATER NOIDA

1 [GAURCITY 1 - Nos. of RWH ] 50

TOTAL Gaurcity-1 (RWH) 50

GAURCITY MALL, GREATER NOIDA. - RAIN WATER HARVESTING DETAIL

As per Exst. Map
Sr. No. PROJE
3! (Approved RWH nos.)

1 IGaur City Mall ] 6

GAURCITY-2, GREATER NOIDA. - RAIN WATER HARVESTING DETAIL |

As per Exst. Map
Sr. No. PROJECT
(Approved RWH nos.)
1 |GAURCITY 2 - Nos. of RWH | 58
TOTAL Gaurcity-2 (RWH) 58

sAUNQARyAM;mEAIERWOIommmnwmnmmmuﬁ@ﬁﬂg

As per Exst. Map

Sr. No. PROIJE 3

Ly BOIECT (Approved RWH nos.)
1 Gaur Saundaryam I 16

66

ANNEXURE R/8
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GAURCITY-2, GREATER NOIDA. - RAIN WATER HARVESTING DETAIL
= > S ; As per Exst. Map
L PROJECT (Approved RWH nos.)
|GAURCITY 2 - Nos. of RWH [ 58
TOTAL Gaurcity-2 (RWH) 58
PROUECT -

REVISE LAYOUT PLAN -GROUP HOUSING
GAUR CITY-2 AT PLOT NO GH-3, SECTOR 16-0
GREATER NOIDA, U.P.

CLENT -

GAURSONS PROMOTERS PRIVATE LIMITED
GAUR BIZ PARK, PLOT NO -1, ABHAY KHAND -iL
INDIRAFURAM, GHAZIABAD

OFW TILE
REVISE LAYOUT PLAN *
MASTER PLAN

DANERS. BN tiim SD-A
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ANNEXURE R/9

State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Dr. Bhim Rao Ambedkar Paryavaran Parisar
Vineet Khand- I, Gomt Nagar, Lucknow- 226 010
Phone : 91-522-2300 541, Fax :91-522-2300 543
E-mail : docuplko@vaboo.com

To, Website : www.seianup.com

\/Mr. D. Bhandari,

M/s Gaursons Realty Private Limited,

Gaur Biz Park, Plot no- 1,

Abhay Khand-Il, Indirapuram,

Ghaziabad,U.P.201010

Ref. No.\..H .S.C/Praya,&SEAC/ 1397/2012/DD(D) Date:go September,2013

Sub: Enviro nmentél Clearance for Group Housing Project “Gaur Scundaryam” at Plot No. 05C, Tech
Zone- IV, Greater Noida, Bistt-G8 Negar, U.P -Regardiag.

Dear Sir,

Please refer to your application/letter dated 15-10-2012 & 02-05-2013 addressed to the
Secretary, SEAC & Director, Directorate of Enviranment, Lucknow. The case was presented by the
project proponent along with the project consultant M/s ENV DAS (1) Pvt Lucknow in the State Level
Expait Ay raisal Committee (SEAC) mecting he !d on 18-06-2013.

The Project propcnent, through dociments (submitted to SEAC) and presentation made
during meeting, has informed to the SEAC that:- '

1. The environmental clearance is sought for Group Housing Project “Gaur Soundaryam” at Plot
No. 05C, Tech Zone- IV, Greater Noida, G.B. Nagar of M/s Gaursons Reality Pvt. L1d.

2. The project is covered under category 8 "b" of EA notification, 2006 as amended.
The total plot area of proposed project is 71,100.00 m* & the built-up area 4,22,991.369 m‘is
for the proposed project. :

4. Green belt/Soft Landscape area of the proposed project is 10,682.585 mt sq i.e 15.25 % of
the total plot area.

5. Total towers-9 no. fjoor-stilt+28, ht. of tallest building-94 m. no. of D.U's 2591,

6. The Total water requirement is 1064 KLD. Fresh water demand is 767 KLD and the source is
Municipal supply.

7. The total waste water will be generated as 787 KLD which will be treated in the CSTP of
Greater Noida Industrial development Authority.

- 8. Total municipal solid waste generated will be 6 ton/day.

9. The maximum height of the buildings 794 M.

10. 3267 ECS Is proposed for the project.

11. Total power requirement for the proposad project is 5089 KW which will be sourced from
NPCL& power back up wiil be provided by DG sets (4X 1250)=5000 KVA

12. Total no of proposed RWH pits are 15.

Based on the recommendations of t},2 State Level Expert Appraisal Committee 145"
Meeting held on 18-06-2013 the State Level Environment Impact Assessment Authority in its
Meeting held on 29-08-2013 has decided to grant the Environmental Cloarance to the project
subject to the effective implementation of the following general and specific conditions:-

a. General Conditions:
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17.

i8.

19.

20.

21,

22,
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it shall be ensured that all standards related to ambient environmental quality and the
emission/effluent standards as prescribed by the MoEF are strictly complied with.

It shall be ensured that obtain the no objection certificate from the U P poliution control
board before start of construction.

It shall be ensured that no construction work or preparation of land by the project
management except for securing the land is started on the project or the activity without the
prior environmental clearance.

The proposed land use shall be in accordance to the prescribed land use. A land use
certificate issued by the competent Authority shall be obtained in this regards.

Alf trees felling in the project area shall be as permitted by the forest department under the

prescribed rules. Suitable clearance in this regard shall be obtained from the competent

Authority,

Impact of drainage pattern on environment should be provided.

Surface hydrology and water regime of the project area within 10 km should be provided.

A suitable plan for providing shelter, light and fuel, water and waste disposal for construction
“{abour during the construction phase shall be provided along with the number of proposed
‘workers:

Measures shall be undertaken to recycle and reuse treated effluents for horticulture and
plantation. A suitable plan for waste water recycling shall be submitted.
Obtain proper permission from competent authorities regarding enhanced traffic during and

“due to construction and operation of project.
- Obtain necessary clearances from the competent Authurity on the abstraction and use of

ground water during the construction and operation phases.
Hazardous/inflammable/Explosive materials iskely to be stored during the construction and
operation phases shall be as per standara procedure 25 prescribed under law, Necessary
clearances in this regards shall be obtained.

Solid wastes shall be suitably segregated and disposed A separate and isolated municipal
waste collection center shculd be prowded Necessary p!ans should be submitted in this
regards.

Suitable rainwater harvesting systems as per designs of groundwater department shall be
installed. Complete proposals in this regard should be submitted.

The emissions and effluents etc. from machines, Instruments and transport during
construction and operation phases should be according to the prescribed standards.
Necessary plans in this negard shall be submitted.

‘Water sprinklers and other dust control measures should be undertaken to take care of dust

generated during the construction 1rd ‘operction phases. Necessary plans in this regard shall
be submitted..

Suitable noise abatement measures shau be adopted during the construction and operation
phases in order to ensure that the noise emissions do not violate the prescribed ambient
noise standards. Necessary plans in this regard shall be submitted. .

Separate stock piles shall be maintained for excavated top soil and the top soil should be
utilized for preparation of green belt.

Sewage effluents shall be kept separate from rain water collection and storage system and
separate]y disposed. Other effluents should not be allowed to mix with domestic effluents.
Hazardous/Solid wastes generated during construction and operation phases should be
disposed off as prescribed under law. Necessary clearances in this regard shall be obtained.
Alternate technolagies for solid waste disposals {like vermin-culture etc.) should be used in
consuitation with expert organizations.

No wetland should be infringed during construction and operation phases. Any wetland
coming in the project area should be suitably rejuvenated and conserved.
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24.

25.

26.

27,

28.

29.

30.
315

32

33.
34.

35,

36.

37.

38.

39.

40.

41.
42,

pavements shall be so constructed as to allow infiltration of surface run-off of rain water.
Fully impermeable pavements shall not be constructed, Construction of pavements around
trees shall be as per scientifically accepted principles in order to provide suitable watering,
aeration and nutrition to the tree.

The Green building Concept suggested by Indian Green Building Council, which is a part of
Cii-Godrej GBC, shall be studied and followed as for as possible.

Compliance with the safety procedures, norms and guidelines as outlined in National Building
Code 2005 shall be compulsorily ensured.

Ensure usage of dual flush systems for flush cisterns and explore options to use sensor based
fixtures, waterless urinals and other water saving techniques.

Explore options for use of dual pipe plumbing for use of water with different qualities such as
municipal supply, recycled water, ground water etc.

Ensure use of measures for reducing water demand for landscaping and using xeriscaping,
efficient Irrigation equipments & controlled watering systems.

Make suitable provlssons for using solar energy as alternative source of energy. Solar energy
application should be incorporated for illumination of common areas, lighting for gardens

and street lighting in addition to provision for solar water heating. Present a detailed report .

showing how much percentage of backup power for institution can be provided through solar
energy so that use and polluting effects of DG sets can be minimized.

Make separate provision for segregation, collection, transport and disposal of e-waste.
Educate citizens and other stake-holders by putting up hoardings at different places to create
environmental awareness.

Traffic congestion near the entry and exit points from the roads adjoinlng the proposed
project site must be avoided. Parking siicult be fully internalized and ro public space should
be utliized. : '

Prepare and present disaster management plan.

A report on the energy conservation measures confirming to energy conservation norms
finalize by Bureau of Energy efficiency should be prepared incorporating details about
building materials and technology, R & U Factors etc.

Fly ash should be used as building material in the canstruction as per the provision of fly ash
notification of September, 1999 and amended as on August, 2003 (The above condition is
applicable only if the project lies within 100 km of Thermal Power Station).

The DG sets to be used during construction phase should use low sulphur diesel type and
should conform to E.P. rules prescribed for air and noise emission standards.

Alternate technologies to Chlarination (for disinfection of waste water) including methods
like Ultra Violet radiation, Ozonation etc. shall be examined and a report submitted with
justification for selected technology.

The green belt design along the periphery of the plot shall achieve attenuation factor
conforming to the day and night noise standards prescribed for residential land use. The
open spaces inside the plot should be suitably landscaped and covered with vegetation of
indigenous variety.

The construction of the building and the consequent increased traffic load should be such
that the micro climate of the area is not adversely affected.

The building should be designed so as to take sufficient safeguards regarding seismic zone
sensitivity.

High rise bulldings should obtain clearance from aviation department of concerned authority.
Suitable measures shall be taken to restrain the development of small commercial activities
or slums in the vicinity of the complex. All commercial activities should be restricted to
special areas earmarked for the purpose.
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54.
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58.
59.

60.
61.

63.
65,

66.

It is suggested that literacy program for weaker sections of society/women/adults (including
domestic help) and under privileged children could be provided in a formal way.

The use of Compact Fluorescent lamps should be encouraged. A management plan for the
safe disposal of used/damaged CFLs should be submitted.

it shall be ensured that all Street and park lighting is solar powered. 50% of the same may be
provided with dual (solar/electrical) alternatives.

Solar water heater shall be installed to the maximum possible capacity. Plans may be drawn
up accordingly ad submitted with justification.

Treated effluents shall be maximally reused to aim for zero discharge. Where ever not
possible, a detailed management plan for disposal should be provided with quantities and
quality of waste water.

. The treated effluents should normally not be discharged into public sewers with terminal

treatment facilities as they adversely affect the hydraulic capacity of STP. if unable, necessary
permission from authorities should be taken.

Construction acfivities including movements of vehicles should be so managed so that no
disturbance Is caused to nearby residents.

All iecessary .tetutory clearances, should be obtained and submitted before start of any

construction activity and if this condition is violated the clearance, if and when given, shall be
automatically deemed to have been cancelled.

Parking areas should be in accordance with the norms of MOEF, Govemment of India. Plans
may be drawn up accordingly and submitted.

The location of the STP should be such that it is away from human hablhtation and does not :

cause problem of odor. Odorless technology options should be examined and a report
subinitted, e 4 L i

The Environment Management plan should also wc.ude the break up cost.. on various
activities and the management issues also so that the residents also partictpate in the
imptementauon of the environment management plan.

Detailed plans for safe disposal of STP sludge shall be provided along with ultimate disposal
location, quantitatwe estimates and measures proposed.

Status of the project as on date shall be submitted along. with photographs from North,

South, West and East side facing camera and adjoining areas should be provided.

Specific location along with dimensions with reference to STP, Parking, Open areas and Green
belt etc. should be pro\nded on the layout plan. :

The DG sets shall be so installed so as to conform to prescribed stack heights and regulations
and also to the noise standards as prescribed. Details should be subrmtted.

E-Waste Management should be done as per MoEF guidelines.

Electrical waste should be segregated and disposed suitably as not to Impose Environmentai'

Risk. : : :

The use of suitably processed plastic waste in the construction of roads should be
considered.

Displaced persons shall be suitably rehabilitated as per prescribed norms.

~ Dispensary for first aid shall be provided.

Safe disposal arrangement of used toiletries items in Hotels should be ensured. Toiletries
items could be given complementary to guests, adopting suitable measures.

Diesel generating set stacks should be monitored for CO and HC.

Ground Water downstream of Rain Water Harvesting pit nearest to STP should be monitored
for bacterial contamination. Necessary Hand Pumps should be provided for sampling. The
monitoring is to be done both in pre and post monsoon, seasons.

The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms.
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A Separate electric meter shall be provided to monitor consumption of energy for the
operation of sewage/effluent treatment in tanks.

An energy audit should be annually carried out during the operational phase and submitted
to the authority.

Project proponents shall endeavor to obtain I1SO: 14001 certification. All general and specific
conditions mentioned under this environmental clearance should be included in the
environmental manual to be prepared for the certification purposes and compliance.
Appropriate safety measures should be made for accidental fire.

Smoke meters should be installed as warning measures for accidental fires.

Project falling with in 10 Km. area of Wild Life Sanctuary is to obtain a clearance from
National Board Wild Life (NBWL) even if the eco- sensitive zone is not earmarked.

b. Specific Conditions: -

11.
12.

13,
14,

Sprinkler to be used for curing and quenching during construction phase No ground water
to be used during construction and operation phase.

Environmental Social Corporate Responsibility (ESCR) plan 3Iong with budgetary provision
amounting to 2% of total project cost shall be submitted (within thfee month) on need base
assessment Stlld‘f in the study area. Income generating measures which can help in up-
liftment of weaker section of society consistent with the traditional skills of the people
identified. The program me can include activities such as old age homes, rain water
harvesting provisions in nearby areas, development of fodder farm, fruit bearingjorchards,
vocational training etc, In addmon, vocational training for individuals shall be imparted so
that poor section of society can take up self employment and jobs. Separate budget for
community development activities and income generating programmers shaii be specified.
LEDs should be used in place of CFL. Solar Ilght is to be provlded in the commion areas with
50% of them may be with dual power.

‘All internal and peripheral roads shculd be mlmmom 9m wide and all entry & exlt shouid
be bell mouth shaped.

All the Environmental Issues are to be taken care of before occupancy of dwellings.
Treated Effluent form CSTP shall be used after proper treatment for flushi ing and gardening.
100 % provision of Rain Water Hawestfng is to be made. RWH shall be initially done only
from the roof top. RWH from green and other open areas shall be done only after
permission from CGWB.

Stack Hejght shoutd be calculated based on combined D.G, sets capacity and shall be at least

6 meter h:gher than the tallest bu!tdmg in the project and be 1ocated in the prominem
downwind drrectlon : it

r- Swimmmg pool operation to be rnanaged as per WHO oorms
10.

E-waste shall be managed as per e-waste notification. Temporary storage at secure place be
made tilf it is given to recycier approved by CPCB. Temporary storage for MSW for two days
shall be provided,

Green belt should be developed as per CPCB norms.

The total excavated soil will be completely utilized at project site for leveling and back filling.

The top soil generated dunng basement construction will be used for plantation and green
area development. The Surplus soil, if any, will be transported and managed in Eco- friendly
manner and the plan will be submitted with in 3 month,

Créche to be provided during the construction and operation phase.

Provision of separate dedicated room to be made for senior citizen commensurate with
proper amenities (TV, music system, indoor games etc.) for and user in and around the club
house.

-
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15. The project proponent shall ensure that the project site does not attract/infringe any buffer
zone of no activity identified/declared under law.
16. Fly ash Used brick may be preferred in building construction. Fly ash is to be used as per Fly
ash notification. :
17. Post project monitoring for air, water (surface+ ground), Stack (including CO and HC) Noise
of D.G. sets, STP te be carried out as CPCB Guidelines,
18. Adequate Ventilation arrangement for the basement shall be undertaken along with
installation of CO Monitors.
19. Ground water should not be extracted for the purpose of construction or otherwise. In case
of default the Environmental Clearance will deem to be cancelled.
This Environmental Clearance is subject to ownership of the site by the project proponents in
confirmation with approved Master Plan for Greater Noida. In ‘case of violation, it would not be
effective and would automatically be stand cancelled.

You are also difected to ensure that the proposed site is not a part of any no-development

zone as- requiredfprescrlbedfldeniiﬂed under law. In case of violation, this permission shall

_automatically deem to be invalid and cancelled. Also, in the event of any dispute on ownership or
fand use of the ;-:'r':éif}'dsed site, this clearance shall automatically deemed to be cancelled,

T_hé project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 manths of issue of the clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditionsﬁtipu!ated are not
implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional environmental
conditions or modify the existing ones, if necessary. Necessary statutory clearances should be
obtained and submitted before start of any construction activity. :

These stipulations would be enforced amung ovhers under the provisions of Water
{Preven'iun and Control of Pollution) Act, 1974, the Air {Prevention and Control of Pollution) Act,
1981, the Environment {Protection) Act, 1986, the Public Liability (lnsurance} Act 1991 and EIA

; Natd;,atlm, 2006 "id\ﬂ;' ihe annendinents and rules made thereafter.
 This is to request you to take further necessary action in the matter as per provision of
Gazette Notification No. 5.0. 1533(€) dated 14.9.2006, as amended and send regular compliance
reports to the authority as prescribed in the afcresald notification,

(1.5. Yadav)
: i ; Member Secretary, SEIAA
N0 iiseineer.e [PAIYA/SEAC/1397/2013/0D) Dated: As above
Copy with englo;_ure for Infurm_gmn and necessary action0: ;
1. The Principal Secretary, Department of Environment, Gowt. of Uttar Pradesh Lucknow
Advisor, 1A Q:v:sion, Ministry of Environment & Forests, Govt. of India, Paryavaran Bhavan
CGO Complex, Lodhi Road, New Delhi, .
3. Chief Conservator, Regional Office, Ministry of Environment & Forests, (Ceritral Region),
Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.
District Magistrate, G.B. Nagar.
The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nagar, Lucknow.
Deputy Director, Regional office, Meerut, Directorate of Environment,
Copy to Web Master/ guard file.

.

S Ox A

{O. P. Varma)
Secretary, SEAC/
Director (1/C), Environment
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3598 ANNEXURE R/10
GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

q_.n 3 PLOT NO.1 SECTOR-KNOWLEDGE PARK-IV, GREATER NOIDA CITY,
: GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, (U.P.)
Fax:0120-2326334/2326145 Ph.:0120-2326335/6/7/2326150/1/2/3/4/5
Website: www.greaternoidaauthority.in e-Mail: authority@gnida.in

74

RESIDENTIAL WATER CHARGES CUM PAYMENT INTIMATION

Tows f : GNI
. GAURSONS REALTY PRIVATE LIMITED e ;
GAUR BIZ PARK PLOT NO.-01, A&'on date P SR
ABHAY KHAND-II, AllotmentNo  : BRS0500007
GHAZIBAD.201014,UTTAR PRADESH 21 o SR
. Plot No GH-05C
Block
Block Name
E8gkIName
N/A
L dorst @ 0%
Dues Inst. | Due Amount { Due Date | Outstandingat | Deposit Inst. | Amount Paid Deposit Date  Outstanding !
! ! DueDate | : i ! at Deposit !
ST TN NETRRRRRIS—., ———— e e — e —— __; H | i i DB‘B
1 125784.00. 31Mar2017 | -1,383,62400 - . A RS RN
PSS EeOs S e e ..._,_._,_...,._..-I....,.._,...,..‘,'. { 1,509,408.00 24 Nov 2016 t L
. 2 1‘560,3:%2..0_9;. : 31 Mar 201_3 N .-1,.383.692.[)?;j ' ! 11,509,408.0
§ 1 TR20588001 TN IOW | ISRII00 L b e B s S
¢ — e - o . e 2 i 1.660.40000, 20NOV201? | 5
RO Lol U ool Il it : ' 13,044,024.0
6 | 20057201 SiMeroozt | wmsssreont. o L o O
SO, ) l P iy s et e “”;E 3 : 289‘920,0[]; 7 Mar 2019 1 v
S e oo IR s T Db . : 116736120,
7 | 267404400 31Mar2023 0.00' S it Rl Tl
Yol | 12 e T e 4 f 94,500.00] 7 Sep 2020 12,189,737.0/
{ 936, i | : | 5!
- : R g | REIREESEEREAER, i b e s et kL L L e e ]
5 | 465003600  4Jun202 29763689
i ' 4
6 | 248822200, 4Jun2022 | 488,146.94,
R TR T T ? (7 w0

L

Outstanding Balance : 488146.94 as on Last Due/Deposit Date

Interest On Outstanding Balance : 34,327.09 as on 29/0ct/2022

Min. Charges for Bill Period (01/04/2022 To 2674044
31/03/2023) :

Kindly Deposit : 3196518.03

Note: GNIDA office ‘ONLINE WATER BILL PAYMENT SERVERS'. You can use this facility after applying KYA. KYA form is available on
GNIDA website: hitps://www.greatemoidaauthority.in

NOTE:

1. Please ensure to deposit these charges otherwise Authority will take appropraite action to recover the dues. Expenditure on recovery of
above will be borne by you.

2. In case of any discrepancy please contact Water Bill Department.

*“This is a computer generated report, hence require no signature.

General Condition:

1. Discount of 5% will be given against payment of water charges if the annual charges is paid before 1st Six month (1st April to 30th Sep.) of
the financial year.

2. Rate of 12% annual interest till 28-MAR-2018 and 11% annual interest will be applied from 29-MAR-2018 on Half-Yearly compounding
basis on the amount payble for water charges after 31st March will be chargeable in case of non-payment of the annual water charges after
the end of the financial year.

3. Kindly make payment by using Online Portal.
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

PLOT NO.1 SECTOR-KNOWLEDGE PARK-IV, GREATER NOIDA CITY,
GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, (U.P.)
Fax:0120-2326334/2326145 Ph.:0120-2326335/6/7/2326 150/1/2/3/4/5
Website: www greaternoidaauthority.in e-Mail: authority@gnida.in
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Allotment No.BRS0500007 AsOn:29-Oct-2022 10:26:53 AM

hnm;}w

683064717

129846 80

649234 259693.60
TOTAL PAYBLE AMOUNT ON '31-MAR-22' (G (A+B-C) (A+B-D) (A+B-E) (A+B-F)
7220187.57 7285110.97 7350034.37 7414957.77
Intrest After 31-MAR-22 (H)| Interest Upto '30-JUN-| Interest Upto '31-JUL-| Interest Upto '31-AUG-| Interest Upto '30-SEP-
22' On (GC) 22' On (GD) 22 On (GE) 22' On (GF)
198011.17 267852.57 338907.06 409336.73
Total Payble Amount 7418198.74 7552063.54 7688941.43 7824261.44

"Note : In this calculation due and deposit included only till 31-MAR-2022
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
ANNEXURE R/11

Government of Uttar Pradesh

114722, 4:31 PM

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG033789
VALID FROM 19/03/2020 TO 18/03/2025

Registration No.: 202108000394

Name of the Owner

Address of the Applicant

Date of Submission

Company Name

Location Particulars

DEVENDRA BHANDARI

GAUR BIZ PARK,PLOT
NO.-01,ABHAY KHAND-

2 INDIRAPURAM,GHAZIABAD
JU.P

12/08/2021

GAUR SAUNDARYAM

Application Form Serial No.

Specimen Signature

Company Address

GTBN0821RIF0003

GH-05C, TECH ZONE-IV,
GREATER NOIDA

District Gautam Buddh Nagar Block BISRAKH
Plot No./Khasra No. GH-05C, TECH ZONE-IV, Municipality/Corporation Yes
GREATER NOIDA

Ward No./Holding No. N/A
Particular of the Existing Well and Pumping Device
Date of Construction/Sinking of 06/07/2020
the Well

fpe of Well Tube Well/Boring Depth of the Well (In meter) 60.00
Purpose of well Infrastructural Assembly Size(For Tube Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible H.P. of the Pump 5.00
Operational Device Electric Motor Rate of Withdrawal (m>/hr.) 15.00
Date of Energization (In Case of Electric Pump) 21/07/2020
Maximum Allowable Rate of 15.00 Maximum Allowable Running Hours 3.00
Withdrawal (m3/hr.): Per Day:
Maximum Allowable Annual Extraction of Ground Water: 16425

Reason for renewal of N.O.C.
. AL H L & FiHETr F1 HROT

Against Case

In case of emergency domestic use purpose only

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at S. (3) for extraction of ground water
at a rate not exceeding that as shown at S. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.
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« iii) All industries abstracting ground water in excess of 100 m%d shall be required to undertake annual water audit through Confederation
of Indian Industries (CIl)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified
auditors and submit audit reports within three months of completion of the same to Ground Water Department, Uttar Pradesh. All such
industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m*/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« i} Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m? /day, The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :04/01/2022

Place:Gautam Buddh Nagar

This certificate is electronically generated and does not require digital signature

3/3
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (B) -
[See rule 14(1)]

APPLICATION FOR RENEWAL OF NO-OBJECTION CERTIFICATE FOR SINKING OF WELL FOR
ANY COMMERCIAL OR INDUSTRIAL OR INFRASTRUCTURAL OR BULK USER IN NOTIFIED AND
NON-NOTIFIED AREA

YHIUT U & ADIATHIUT T HTdge 97

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
[3ea s et S wave 3R Rftae , 2019 %7 ZHTETH 10 (1) AT 11 (1)]

8/30/2021

Applicant's Details
&1 fRaor

Type of Applicant Behalf of Firm/Company Application Number GTBNO821RIFO003
HTATH FT THT rdew HEA
Application Date 30/08/2021
e A
lame of the Applicant DEVENDRA BHANDARI
TaeH &7 AH
Maobile No. 9582806091 Email 1D. anshul.gaur@gaursonsindia.com
Hramge A4t e ankdr
Date of Birth 20/02/1962 Gender Male
ECaniig A
Nationality Indian ID as Address Proof Aadhaar Card
g Forarer waor g and
Aadhaar Card Number 9668-2661-1474 Uploaded Aadhaar Card Download
Frawty v s wrE
House No./Flat No./Building No. GAUR BIZ PARK,PLOT NO.-01 ABHAY  Locality/Village
HET HO/FT HOATET HO KHAND-2,INDIRAPURAM GHAZIABAD  Fgea/alia
UP

City/Town/Post Office GHAZIABAD State Uttar Pradesh
AIUEEASEE A TSy
District GHAZIABAD Pin Code 201014
Eerd e wr
Designation Vice President Company Name GAUR SAUNDARYAM
az AT HTATH

ympany Address GH-05C, TECH ZONE-IV, GREATER Authorization Letter Download
e HT Tar NOIDA IfsR 9%
Details of Proposed Well

%9 &1 fator
District Gautam Buddh Nagar Block BISRAKH
ECEry wiw
Plot No./Khasra Nao. GH-05C, TECH ZONE-IV, GREATER Municipality/Municipal Corporation Yes
i HEATEET T NOIDA IR arfas AR e
Ward No./Holding No. N/A Uploaded Land D Download
at§ wEagifesT dear oty fiwa ara {3 & Rawor
Uploaded Google / Toposheet Map Download
3raets v I 9 w1 T/ deinfe
E s
Particulars of The Proposed Well
I @t

Date of Construction/Sinking of Well  06/07/2020 Type of Well Tube Well/Boring
T iy fAor R T T THT
Discharge of Tube Well (cum./hr) 15
TqEaw ¥ fade= (cum./hr)

13
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Certificate Number 2148777UPINF2020

THTOTYE HEdT

Expiry Date 12/08/2021

o
Ground Water Department Uttar Pradesh
st e R et wdv FTE

When N.O.C. is not valid at the date of filling the application
S AT SHIT 97 e oA B R A s At §

Date of Expiry of N.O.C 12/08/2021
Any clarification Report

Reason for renewal of N.O.C.
w33, & aeffiaor s sRor

In case of emergency domestic use
purpose only

Against Case No

Declaration by the
IaEEH

3603 o

Issue Date

fortaa ffr

Upload Certificate
SHTOTIS HTaAls T

Date of filling application for renewal
Reason For Pendency

Affidavit on non judicial stamp paper
of Rs, 10 that no alteration/
modification of well against the
details submitted at the time of filling
up application for grant of N.O.C. will
be done

plicant

18/03/2020

Download

No

12/08/2021

Download

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and particulars is found to be
incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled ..
# worgarT Df¥e FTa § 6 3 el a1v frewor wé @ e § | # sean € aft i ggare & gl e o st ot 3o fator swer 9 Ao a A sdeaRfaegietor
e fw o A g

| Agree/#t HEAT§

Note/T

authenticated.

Separate application form should be used for registration of each individual well. '
The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction | alteration shall be duly

In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

=« In case any of the particulars/ information fumished is found to be incorrect at any stage even after issue of the AUTHORIZATION/ NO_OBJECTION CERTIFICATE

FOR SINKING OF NEW WELL, same shall be liable for cancellation.
« Please write 'N.A.' against those items which are not applicable.
« Please attach the following documents along with the application:
+ (a) Document showing proof of ownership of land;

« (b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification
+ (c) Map showing location of the proposed well, which have been referred to in item no.2(a), (b)and(c)

« (d) Affidavit referred to in item no. 5.

« (e) Affidavit referred to in item no. 7.

« (f) Copy of N.O.C. as referred in item no.3.

« Additional Documents to be submitted with the application
« (I) For Industrial User;

+ (a) An affidavit on non judicial stamp paper of Rs. 10/~ regarding non availability of water supply from local government agencies in cases where ground water

requirement is up to 10 m3/day,

(b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concemed local government water supply agency in cases where

requirement of ground water is more than 10m3/day,

« (c) Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government approved laboratories.

+ (d) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban Affairs,

« () Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Over-exploited, Critical and Semi-critical areas shall
have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water regime and also socio-economic impacts
report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

s (Il} For Commercial User:

+ (a) In cases where dewatering is involved, submission of impact assessment report prepared by an accredited consultant on the ground water situation in the area

giving detailed plan of pumping, proposed usage of pumped water and comprehensive impact assessment of the same on the ground water regime shall be mandatory.

The report should highlight environmental risks and proposed management strategies to overcome any significant environmental issues such as ground water level

decline, land subsidence etc.

= (b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any other source in case water is required for construction in safe and

semi critical areas.

+ (c) Certificate from a government agency regarding non availability of treated sewage water for construction within 10 km radius of the site in notified areas,
+ (d) Certificate of non-availability of water from local government water supply agency in respect of all categories of assessments units for commercial use,
+ (e) Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking into account recycling/ reuse of treated water for flushing ete. (in

case of completed infrastructure projects for commercial use).

+ (f) Completion certificate from the concemed agency for infrastructure projects requiring water for commercial use.

« 7. The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for examination of the merit of the case.

79
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GAUR CITY, GREATER NOIDA. - RAIN WATER HARVESTING DETAIL

Sr. No. PROJECT

(Ap

As per Exst. Map

proved RWH nos.)

A |GAUR CITY, PLOT NO GH-01, SECTOR - 4, GREATER

(NOIDA

1 |GAURCITY 1 - Nos. of RWH

TOTAL Gaurcity-1 (RWH)

* PROJECT

1 [GAURCITY 2 - Nos. of RWH

___ TOTALGaurcity-2 (RWH)

'-f

¥

1 |Gaur Saundaryam

80

ANNEXURE R/12
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3606
ANNEXURE R/13
GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

PLOT NO.1 SECTOR-KNOWLEDGE PARK-IV, GREATER NOIDA CITY,
GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, (U.P.)
Fax:0120-2326334/2326145 Ph.:0120-2326335/6/7/2326150/1/2/3/4/5
Website: www.greaternoidaauthority.in e-Mail: authority@gnida.in

4 s

RESIDENTIAL WATER CHARGES CUM PAYMENT INTIMATION
TOM 4 f
/S GAURSONS HI-TECH INFRASTRUCTURE LTD. e !
GAUR BIZ PARK PLOT NO-01 R&'on cato 8b/18fboz2
ABHAY KHAND-II, Allotment No :  RTS01/1000003
INDIRAPURAM Plot Size (in SQM) : 442269
GHAZIABAD-201014,UTTAR PRADESH Plot No
GH-01
Block
Block Name
E8EiRIName
N/A
Interst 129%
Dues Inst. | Due Amount DueDate | Outstandingat = Depositinst. | AmountPaid | DepositDate  Outstanding
! . ! ~ Due Date | ! | - at Deposit |
Y S — - PR (S e I y | | { Data i
1 i 4733 043 00 31 Ma,zgﬂ | 2354 628 00' CAPUSTNROIN, . ©— S k. I B S MR Bl e E S
T T 1 | 47400000  17Sep2014  |-474,000.00
20 893458800' 31 Mar2018 1141250444,. SSHCSPIN, Rttt 10 TR DRI S O ) ARl i
T | emmim| wweme | menm, 2 | WSome] 80w |ewooom)
4 0,811,244.00, 31 Mar 2020 34,625,879.75 3 ! 91500000/  1Mar2016 | :
Ega det il sipliia NI PR O i sl | £1,534,000.0'
5 1 11.892.368.40, 31Mar2021 | 4967056902 1 , 0
6 | 13,081,60524 31 Mar 2022 66 467 357 67 4 i 84942000  25Apr2016 | y
e e o e ¢ s 4 e - 4 | 2'383.4200
7 | 14389,692.00, 31 Mar2023 uoo - i _ | 0
Total | 73,675,725.64 | 5 : 158,200.00 28 Sep 2017 § 2.335,590.3;
6 | 173,940, ou 2002018 | 11558427,
- ramnn e .-I_._ S —— P — — - i P— 24
7 { 193,272 00 7 Mar 2019 12241 878.|
| _ 23
e ——— e —ws—— v s T
! 8 | 79500000/ 9 Sep2019 23 145427,
= A 69,
9 [ 6.50000] 27 Dec2019 ‘23 899,239
1 f 14
BTl ECCRRR T o . S ———
10 ! 765,500.00 26 Feb 2020 123,573,002,
AT CORR, UL ) R W
11 { 234,000. uo 5Aug 2020 35 717,149 |
i _ 72,
g 526,176.00; 23 Nov 2020 36 375,021,
| | i 70/
CHBE 50000,  11Jun2021 | 50,747.852.
L | el o R
f 14 ; 026,10000) 12 .Jul 2021 50295 862
£ hC . e 560'66  31Dec2021 ;51,976,479.|
_ | | | 43
| 16 E 32,735'586.00;: 17 Jun 2022 ? 35294,721.
! 17 i 5,006,563 uu; 17 Jun 2022 .30238155.
B e e A AT i, PR : R ﬁs.a_
. TotalPaid: |  44,131,257.00 ;
Outstanding Balance : 30288158.58 as on Last Due/Deposit Date
Interest On Outstanding Balance : 2,129,900.14 as on 29/0ct/2022
Min. Charges for Bill Period (01/04/2022 To 14389692
31/03/2023) :
Kindly Deposit : 46807750.72




3607

GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

q_]] & PLOT NO.1 SECTOR-KNOWLEDGE PARK-IV, GREATER NOIDA CITY,
GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, (U.P.)
Fax:0120-2326334/2326145 Ph.:0120-2326335/6/7/2326150/1/2/3/4/5
Website: www.greaternoidaauthority.in e-Mail: authority@gnida.in

83

Note: GNIDA office 'ONLINE WATER BILL PAYMENT SERVERS'. You can use this facility after applying KYA. KYA form is available on
GNIDA website: https://iwww.greaternoidaauthority.in

NOTE:

1. Please ensure to deposit these charges otherwise Authority will take appropraite action to recover the dues. Expenditure on recovery of
above will be borne by you.

2.In case of any discrepancy please contact Water Bill Department.

*This is a computer generated report, hence require no signature.
General Condition:

1. Discount of 5% will be given against payment of water charges if the annual charges is paid before 1st Six month (1st April to 30th Sep.) of
the financial year.
2. Rate of 12% annual interest till 28-MAR-2018 and 11% annual interest will be applied from 29-MAR-2018 on Half-Yearly compounding

basis on the amount payble for water charges after 31st March will be chargeable in case of non-payment of the annual water charges after
the end of the financial year.

3. Kindly make payment by using Online Portal.
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3608

GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY

PLOT NO.1 SECTOR-KNOWLEDGE PARK-IV, GREATER NOIDA CITY,
GREATER NOIDA DISTRICT GAUTAM BUDH NAGAR, (U.P.)

Fax:0120-2326334/2326145 Ph.:0120-2326335/6/7/2326 150/1/2/3/4/5
Website: www.greaternoidaauthority.in e-Mail: authority@gnida.in

84

Allotment No.RTS01/1000003 AsOn:29-Oct-2022 10:20:19 AM

422931.90

140977 30

TOTAL PAYBLE AMOUNT ON 31-MAR-22' (G (A+B-C) (A+B-D) (A+B-E) (A+B-F)
65903948.47 66044825.77 66185903.07 66326880.37

Intrest After 31-MAR-22 (H)| Interest Upto '30-JUN-| Interest Upto '31-JUL-| Interest Upto '31-AUG-| Interest Upto '30-SEP-

22' On (GC) 22' On (GD) 22' On (GE) 22 On (GF)

1807393.22 2428281.93 3051804.79 3661521.60

Total Payble Amount 67711341.69 68473207.70 69237707.86 60983106.24

*Note : In this calculation due and deposit included only till 31-MAR-2022




11/15/22, 11:55 AM

about:blank

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)

[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG010699
VALID FROM 27/02/2020 TO 26/02/2025

Registration No.: 202109000132

Name of the Owner

Address of the Applicant

Date of Submission

Company Name

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of

the Well

Type of Well
Purpose of well
Type of Pump Used

Operational Device

DEVENDRA BHANDARI

GAUR BIZ PARK,PLOT
NO.-01,ABHAY KHAND-
2,INDIRAPURAM

04/09/2021

Gaur City

Gautam Buddh Nagar

PLOT NO.-C-1B/GH-01

28/07/2020

Others
Infrastructural
Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of

Withdrawal (m3/hr.):

Maximum Allowable Annual
Extraction of Ground Water:

Reason for renewal of N.O.C.

T30 . & FAdAHIT FT FROT

Against Case

24.00

35040

Application Form Serial No.

Specimen Signature

Company Address

Block

Municipality/Corporation

Depth of the Well (In meter)

H.P. of the Pump
Rate of Withdrawal (m3/hr.)
11/08/2020

Maximum Allowable Running Hours
Per Day:

Recharge Required

In case of emergency drinking use purpose only

85

ANNEXURE R/14

GTBN0921RIF0007

GH-01, SECTOR-4,
GREATER NOIDA,
GAUTAM BUDDHA NAGA

BISRAKH
Yes

N/A

105.00

17.50

24.00

4.00

0.00

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (3) for extraction of
ground water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at SlI. (3k) and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form.

about:blank

13



11/15/22, 11:55 AM about:blank
Conditions 36 1 O 86

« (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this authorization.

« (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the
recorded rate from water meters

« (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

« (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this registration.

« (7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

« (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply
for renewal through a fresh application, at least ninety days prior to expiry of its validity.

« (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders
shall be made available to this office on monthly basis.

« (10) Guidelines for Installation of Piezometers and their Monitoring

« Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows for compliance of NOC:

« * The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.

« * The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

« < No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

. S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

« + The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter up to two decimals.

« * For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

« +«The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

« < All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

« «The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

« A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

« < Any other site-specific requirement regarding safety and access for measurement may be taken care of.

« (11) Any other condition(s) that may be imposed by the concerned Authority.

« (12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

about:blank 2/3



11/15/22, 11:55 AM about:blank

« iii) All industries abstracting ground water in excess of 10316 s’I‘IaInJe required to undertake annual water audit through Confederatic87
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground
Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :04/01/2022

Place:Gautam Buddh Nagar

This certificate is electronically generated and does not require digital signature

about:blank 3/3
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RAIN WATER HARVESTING DETAIL

As per Exst. Map

ANNEXURE R/15

3 Mo BROJGET (Approved RWH nos.)

A GAUR CITY, PLOT NO GH-01, SECTOR - 4, GREATER NOIDA
1 GC-1 9
2 GC-4 3
3 GC-5 8
4 GC-6 6
5 GC-7 13
6 Gaur City Center 6
7 IST-3, Gaur City Club 3
8 Gaur city Plaza 2

TOTAL Gaurcity-1 (RWH) 50
9  [Gaur City Mall 6 A
B GAUR CITY-2, PLOT NO GH-03, SECTOR - 16C, GREATER NOIDA
1 GC-10 8
2 GC-11 5
3 9 |GC-12 4
4 0|GC-14. 20
5 @ |GC-16. 13
6 4 |Gaur School-1 1
7 ¢ |Gaur School-2 3
8 Gaur City Arcade 2
9 Galleria / Community Facilities 2

TOTAL Gaurcity-2 (RWH) 58 L -
C GAUR SAUNDARYAM, GREATER NOIDA .
1 » |Gaur Saundaryam 16 "
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@wimiola| | |~

RAIN WATER HARVESTING

Intensity Rain Fall atthe site-

5. NO.| Design of Propesed Desiiting Tanks and Rechwrge Pits for at least 15 min. of Peak

1__[Pesk Reinfai 1 1o0fmma.

2 |Pesk Raintil in 15 Mauts (R ) 1 25{mmi 15 min
l ® 0.025|M5 min

3 |Total Catchment Area (A) | A | 1509200|80m

T [Revage umofCasiGentiC1 =¥ L]

Combined capacttyof one sot of Desitiing Tank
5 |end Recharge Pt Required = R'ATC _ i aad _ u—ui_
Lengh (0] WASh(M) | Derval
Proposed Deaiting Tank Elfective Size 2800! 248 1.800
iCapmcy of Proposed Desiing Tank 2 12960/ {
i Oia(W__[Depmd |
Preposed Recharpe PRt Hfective Stze 1 1500 290/
[Capacity of Proposed Pit b 3536
[Combined of Desiiting Tenk and ath
Recharpe PR 16498
{RACY
_zo.iaaaan«i:a»oszﬂv»zgﬂ P 3 uuc_
[ 1 2
SEWER INVERT LVL- MIN. S00MM BELOW FINISH ROAD LVL {FRL)
oTES LVL- MIN. 450MM BELOWFINISH ROAD (VL (FRL)
x ALL DETAIL SHALL BE PROVIDED AS PER |.S. SPECIFICATIONS. CUENT - -
T —— GAURSONS HI-TECH INFRASTRACTURE (F) LTD
Jy sy i LEGEND umezpamorno-
BRoTm A sty S.No| SYMBOL | DESGRIPTION PROVECT : -
SSTOZAMUDET . TOMMOL o T
@ ABOVE 2250 MM DEPTH 500104 DI 1. . MANHOLE "GAUR CTTY PLAZA (MALLY" AT PLOT NQ C-2GH-0t,
2. M3 RUNGSSHALL SECTOR - 4, GAUR CITY . GREATER NOIDA
s A SEWERUNE
3. FoR Y DES 1M CONPLETION DRAWNG
CONBLLTANTS BEORE EXECUTION N ® e —
4 HARDLE AL 0 PROVDED A FOLLOMHGPLACES - e
€ ATTHESTART OF EACH SEWER LI " o — ADER GROUND DRAIN : -SERVIGES PLAN
3 ATEVERY ATIONRD
GRADIENT AND ALIGHIMENT. 5, RECHARGE PT OWNER'S SIGN ARCHITECT SIGN
O ATNOTMORE T A ETER NTERVAL N STRAGHT LEHSTH.
3 E OESLING TANK
£ PG 124
privsry p— T
6, MANHOLE COVER SHOULD I
45 PERUINDSCAFE DRAWIG. ri e
| ELECTRICAL,
foris o Y M HIGH POLE WITHT0 WATT Wb POST TOP LANTERN
1. MATERIAL OF PIPE- ROC P 7 PPE 0. [} 4M HGH POLE WITH 70 WATT MH POST TOP LANTERN

COMPL -09
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S.No, SYWNBOL DESCRIPTION

6C-108 11 keyPlan

1 T i okt Lo i
unms.wa £) ﬁ g} sonunree — i D iyl [l NOTES : _ DRAINAGE SYSTEM
- ue o <. o
. iy ~. 1. THE S22 OF CATGHPT L BE ASPDGR (0965 SUE5)
HI . 4 UPTOROMI DETH OXROHH
by Ry 1) K0 TOSOMM DEPTH LD,
P e ~ o BT ZEOMMOETH a0 o,
qx«t.vm.ss LJ @ ABOVE 2SO MM DEFTH SOMM DU,
2 mEE

CEFIANGROUND LEVEL AND FOR GERTAN PIE LENGTHS BETVEEN THO.
‘CATCHPITS, THE SVERT LEVELS HAS T BE STRRCHLY FOLLOWED FOWEVER,
THE SLOPE OF LDE MAY 65 SUGHTLY CHANGED.

LIRS BERE SECTION
4 CATCHPIT SHACL BEPROVDED AT FOLLOWHG FLACES -
9 ATTHE STATS OF EACH ERANINE.
' ATEVERY ANGTIONANDPOSITION WHERE YHERE IS GHANGE OF S
‘GRADIENY AND ALIGONT.

& ATNGT UIDRE THAN 15 METER INTERVAL N STRRGHT LENGTH.

5. WHERE THEDALECTER OF PIPE IS INREASED THE CROW OF THE PFE
‘SHALL BE FDED AT THE SALE LEVEL D NEGESSARY SLOPE SHALL 6
(GNENM THE BVERT OF THE CATHIT GHBER.

&, THESTRUCTURAL CESIGHOF CATCHT /PO BEDONG HKS TOBE DONE
FOR LOCAL FELD CONDNTIONS SUC# AS FLLED UP SORL I BLACK COTTON
‘SOL/HGH 518 SOL CONCIONS.

7. THS DRMVNG SHALL BE READ ALONG WITH THE GROUND FLOOR LN OF
RESPECTIVE BLDING FOR EXACT LOGATION OF APPURTENAMGES / L
HOLES TG,

v
AR,

4, CATCHPIY COVER SHOULD BE RNSHED WTH FINSHED FORAATION LEVEL
ASPER LANDSCAPE DRRRING.

10, THES DRAWNG SHALL BE COOROMATED WITH OTHER ORAVNGLE.
ARGHTECTURR, STRUGTLRAL ELECTRICAL, LANDSCARE 8 OTHER
RELEVANT DRAHING.

1, IMTERIAL OF PPE -
2 FOR 24D TOM08 RECOPDPRE

12, 9 THE AREAS SUBJECT T0 SUESDENCE OR FLLED P SORL DOETD EXCES

MAIN ROAD LVL # 00,00 =
S —_— Rl -
L
M. SCREEN DETAL: Reccto S ous
@:sovmz;ﬁaazaﬂ Proest: GG-10
GAUR CITY - 2, PLOT NO-GH-03, SECTOR - 16C,
;. ey GREATER NOIDA [UJ.P]
800 MWL COVER e
Crec Vg conen LAYOUT PLAN
. [ JERESIS. fiecase h-l oo o “Subitie :
ﬂ = < < _ EXTERNAL DRAINAGE SYSTEM u
= = = i J
23 - 600 PG INFLOW PPt =y — e = <5 oo | - - ‘Drawing Released For :
- - \ f 1 I/M.- — =3 iy Rl g 2 = [| o wrrom O suemission
= i e =b e —— T A
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cneronwanronanoe s |l — g S —— o TR R X e ==
‘SCREEN (50 MM OPERING fou: § ﬁl v sz k. “P oty "~ JLength| Dis. |8 Level | Lovel | pypun| 1TH GC-10 { ES-02 u
— e e fom) T —.ﬂmlu Hoié B -H
= | v | unﬂvx_“xz.k tm | o) § 1in u By
wausas o1 | o2 | 15 | 2w [ 450 Date: DesignBy :
s D T R sfeter=r= Cam— :
sy TiaToria: e wug [on [ o | = o0 [= . J
NoTE: RWH # 01 VARIABLE DEPTH = 1600 NM| ramom - 8 De JOUT] 10 | 40 | %0 Arontecss
1) ALL BRICK WORK / BAEFLE WALL 4 RWH SHALL RWH #02 VARIABLE DEPTH = 1500 MM S =5 =Y N I N gcmwmo,zsmzvmm&%emmoxwg LD.
BESTRICTLY AS PER STRUCTURE CONSULTANTS RWH # 03 VARMELE DEPTH = 1890 MM e moteo = [ e 1GHARO-, NOIRAPURAM, GZB.
DESNADETAL e RIH 04 VARIABLE DEPTH = 000 b I 3l o = o ET e N
PIT SHOIRLD FAWH $0E VARIABLE DEPTH = 2360 M == o Jour | s 0 | E -
T E oy T RaChm HIGWEST RVYH # 05 VARIABLE DEPTH = 2150 MK i LN E N N K B - G Sarvices (1) Lid,
WATER TABLE TO AVOID ANY POSSIBLE POLLUTION RWH # 07 VARIABLE DEPTH = 2410 MM SECTION L o o i b e S e
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] 5 Vi s
D12 | QuT 6 400 ) 500 L emad : mulerplin, websle: mew.coplin y,
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Fao Rainit

Combtios capacily of vme ent o
Dessting Tonk ang Rechorpe P
Regmet = RAC

roposed Do UG THAK
—m?nz. Sizon
Cagachy

R

PR
Efactive Size

Cmact, of Prapnead P

[Combhed Capachy of Desiting
Tenk

Mo of Deshting Tank anc
Rothargo Pit Requimg

EXPANSION JOINT

REFERENCE LEVEL OF ‘GCAT'
00=20290

TRL. = +750 = 20365

et

UG, TANK & LM HOUSE.

= B

S.No. SYMEOL DESCRIPTION

ROTES: DRAINAGE SYSTEM =)
1. THE SIZE OF CATCHAY S4ALL BE AS UNDER { MR SZF3 )

2 UPTO S0¢ AL DEPTH LTS

N 0TO 155 DEPTH [ITT'S

4 50T AWML OEFRI LTV Y

& RBNE 2SN DEPTH TN

2
CERTAN GROUND LEVEL M40 FOR GERTAM PIPE LENGTYS BETREEN TWO
"CATCHPITS. THE BAVERT LEVELS HAS YO EE STACTLY FOLLOWED. HOWEVGER,
THE SL0PE OF LIE RAY 85 SUISHTLY CHANGED.

S
‘CONTRATANTS BEFORE EXECUNON.

& CATCHIRT SHA1. BE PROVEIED AT FOLLOWIMO PLACES -
¥ ATTHE STARTOF EACH TRANLIE.
¥ ATEVERY ANCTIOMA

ICHENT,
@ ATHOT HORE THAN 15 METERNTERVAL N STRAGHTLENGTH.

5. WHERE THE DUIETER OF PIE IS BICREASED THE CROWH OF THE PRE
‘SHALL BE FOCED AT THE SAMELEYEL AND MECESSARY 510PE (L BE
‘GVEN WTHE RVERT OF THE. CATCHPST CHAKEER,

¢, THESTRUCTURAL DEWGN OF CATCHPIT {FIPE BED0ING M1 TU FE DOWE
FORLOCAL FIELD CONBRIONS SUCH A% FLLED UP 308, {ELACK COTTON.
500.1F2GH BUB 308 CORDITIONS.

2. THE BRAMING SHALL BE READ AL QMG WITH THE GROUNDFLOOR PLWOF
'RESPECIVE BULDING FOR EXACT LOCATION OF APRURTENAYCES | WAN
BOLESETE,

1. ORANAGE LS IMDER THE ROD AL BE EXCASED WITH (50 TH,PCC 42
Aty

4, CATCHTT COVER SHOULD BE FRRSHED MTH FHSRED SORRAATION LEVEL
A5 PER LADOCAPE DRAWG.

10 THE DR SHALL BE COOFOATED WiTH OTHER TRAMNGLE.
AACHSECTURE STRUCTURAL L ECTRCA, LEACSCAPE £ OTHER
RELEVANT ORANIS.

11, BATERSRL OF PPE: Roc e RPPE

2. UTHE AEAR SURUECT T0 SUBSDENCE OR FRIEDF SO JUE TO EXCES
"EXCAVATION AT S FOR CONTRICTION OF BASEAENTS THE DRAN LIES
£ CATCHAT SH0ULD SE LA UM SISTABLE SUPPORT OR COMCIETE GUALLE
‘SUPORTED ON PLES OR SUTAERE FOUNDATION A8 PER STRUCTURAL
Py

. EWERS A L
SHOULD EE CONSTRICTED N R.L.C. GAROE 25
w

£:00.0¢PPR,
5, SHORMIGI TREERNG SHOULD BE ADEQUATE TO PREVENT CAVING B OF THE

s
Tive :
SITE PLAN LAYQUT |u

| (e
EXTERNAL DRAINAGE SYSTEM
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P-F.— &YNBOL  DESCRIPTION

o | [ECEER | srevwooism

7 FL FORATIONLEVEL

OTHERS PLOT - GC/3J _lwﬂrl._ . ..I\,\.a.til.uu.__f\ _ | el | camirn o
- S e e 1 — — o = 2 | emellfeen | noERoowD PREDRN
7| ) TR
W \m\\\x _ : . i i : A _ : P m—
R ; b S -rﬁl.., e ST O O ; o | SEZSR | cn AL
ENT LINE i .
$.0MT. iE:og“.h“u% BLOCK-F .l||_ 6.0MT. WIDE ROAD o | - _ﬁ-#e.xzr-ﬁ...“._.ﬁwﬁ-

Py —— - —e——

2B+5/G+UG+25th FLQOR 809 G SUMERLER .

s | w PWERTLEVEL

O | TSN SAKERORAN

n | R srsAcEoRN

‘CONBULTANTB BEFORE EXECUTION.
4. CATCHPIT SHALL BE PROVIOED) AT FOLLOWING PLACES -

L _ B BPOUT )
' 1=°4mn DRAINAGE SYSTEM
= ot LN . THE SLE OF CATCHAT SHALL BE AS UNDER ( NMER STE5)
M ‘8 y y : ) UPTOMOMM DEFTH B0 X 0O
> —_ 4= 1) S00TO 1E0MM DEPTH COMMDA
m 54 7860 TO 260MM DEPTH OB DA
=7 @ ABOVE 250 MM DEFTH 1600 MM DI
M i < F 2 w.,-mw_un THE BASB OF
& HPITS, HOWEVER,
&l LIEEEEY
il M

5 ATTHE START OF EACHERANLAE.
L]

GRADENT AND ALIGNMENT.
|| L

[Boee ]

& THE STRUCTURALDEBIGN OF CATCHPIT/ PPEEEIONG HAS TO B2 DONE
FORLOCAL FIELD CONDITIONS SUCH AS FILED UP SOL/EBLACK COTON
SOL/ HGH $UB SOL CONDITICNG.

.

CATCHPIT ETC.

3 HACC 124
ALLROUND.

& CATCHPT.
Al PERLANDBCAPE DRANNG,

ADJOINING PLOT GC-14

ARCHITECTURE, STRUCTURAL ELECTRICAL, LANDBCAPE § OTHER
RELEVANT DRANNG,

avod 5HAIM "LINO'9

10, VATERALOF P7E ROCOP HPPE
1. DV THE AREAS SUB.ECT TO WUBHCENCE OR FILLED U (N {OUE TD EXCES

4

DENAL
[
$ACULDBE CONSTRUCTED B R GARE 2K,
3. THEWDTH oF
{D=0D.0F PPEL.
14, SHORNG/ CAVRGHOFTHE
THE TRENCH AN
ENONEER
L )

7

BLOCK-A (4
s

LRL (70| 2B+S/GTUG25th _.,So?.maEJ

‘ | | 4
Lé f— Q. ) 9 —]
o ) " | } - !
RO L D L il e :
— — = X — — — — it 1 | Rev.No. Date Revision
z {Project :
OTHERS PLOT o 5 Proj GC-12
GERT 1/ e GROUP HOUSING PROJECT,
(GC-12 & GC-14) GAUR CITY-2 AT PLOT NO
a GH-3, SECTOR 16-C, GREATER NOIDA
— ——
E DETAILS OF DRAIN LINES Tide
- — e ot C.P.Top | Invert .P. Tog| Invert LAYOUT PLAN
= oz P \momoroaces . Length Sk E_E Depth |_Level | Level | Depth
. NO.[Design of Proposed Desiiting Tanksand Rechaige Pits for at least 15 min. of Feak Intensity Rain L - === From 1 To O, | Slore Upper End Lower End Subtitle :
Fall a1 the ste: g RAIN WATER HARVESTING SYSTEM
T |Peak Rainfal i Toa]mm . ] m (| 1 | ™ | m | m | m ]| m | m
_ ook Rkl L i i 11 LT I = e —
2= jroa RavTA-19 Minss{(R ) A 20l oEn/ 15 i Py s e PR D1 | D2 | 16 | 400 | 500 | 090 | 000 | 090 | 080 | 003 | 083 il Rleaa For:
3 |Total Catchment Area (A ) T 6318.20|S R . D2 | D3 ] 16 ] 400 ] 500 | 080 | -0.90 ] 180 } 080 § 0.83 } 183 W COMPLETION
am RE— i —
4 |Average Runall Co-aficient (C ) ¢ 08 D3 | ps | 18 [ 400 ] s00] o0 | 098] 183 | 090 | vo7 | 167
| Combired capacity of one set of Desiiting Tark and = =3 = 1 D4 | D5 | 24 400 ]| 600 | o0 | 47 ] 207 | 080 | 121 ] 2am Architects : 3
5 |Rechage Pit R = RUAC RAL - o D i =
i El = A D5 | 06 | 24 | 400 | 600 | o0s0 121 | 211 | 090 | 125 | 245
- : = et i N G D6 | D7 | 24 | 400 | 800 | 0.0 125 | 215 | 090 | -1.20 | 219
A |Proposed Desining Tank Eecuve Size D ot B =f ] = By
Capacity of Proposed Desilting Tank a . - Ed ckt=" ) S D7 D8 20 | 400 | 600 0.90 1.29 | 219 | 0.90 132 | 222 J
8 [Proposed Racharge Pit Effective Size = _IT eieesd D8 | pa | 18 | 400 | 600 | o090 132 | 222 | o000 | -135 | 225 Services Consulant : N
| ) — D9 | D10 | 18 | 400 | eoo | o090 | -135 | 225 | 000 | 138 | 228 Consummate Engineering Services (P) Ltd)
J—22 2 o i o i D10 | D11 | 20 | 400 | 600 | 090 | 138 | 228 | 090 | 141 | 2m Con ] o R iy
No. of Desilting Tank and Recharge Pit Required _ gﬂﬂam—« 3.83 u,.mn.s i p11 | our 5 400 | e00 0.90 141 | 231 ] os0 142 | 232 8mg Lo Offiow : R 906, Mo Phatvas, G Mags, o
Sayl a RWH DETAL ECTION - e y
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BETALS_OF Exi N WATER HARVESTING DETAILS for at least 15 min. of Peak| Rain Fall at the Site-
GP.Top | tnveet [P Tout trvort
Catch
-, o lls Lovei | Lavai | Lovel | Lovel |
From |G Upper End Lowse End smt
-] lCOMPLETION-1 OBTAINED
< @) |(mm)| 1in {m} (= (m) = | m) i GC-14 ALREADY
o1 02 60 %00 | 600 005 1.85 1.5 415 195 1 OEFH.—.—Oan OBTAINED otal Existing Catchment (Roof Top ) Ama (Block- P & Q)
D2 | 03 | 4 | %050 045 | te6 | 190 | 026 | 204 — Total Existing Gl chmant (Rook Top ) Area (Biock-H, I ] & FAGLITES BLOCK (COMMERICALT
™ o4 | ® |om s o2 | 200 | w0 |ozr| 207
™ | 05 Z | 300 | 500 227 207 = 212 ‘UIMPLETION-3 OBTAINED
ESEEENEIED o® | 22 2| 21
D6 | o7 | 33 |0 0| 1 | om | 218 TS T
07 __pa_l_ 90 1500 600 L GO "1 046§ 296 L T
DS _1.-00 3 168 1400} 500 L 180} 01} 23 L B
| oo 40 |60 | 180 | 073 | 2es | im0 |07 | 28
40 [s0["e0 |"ar | 266 | 10 |om | 25 T No. VokmerGUNL| No. of ing VolumerCUM.|
W (50| te0 | om | 2% | a0 [om| 2 5 0471]  42.00 78|
40 [ 500 | 180 | oss | 263 | 160 | om0 | 208 £y Xz L) ek
400 | 500 | 1. 008 248 1980 | 081 2n 2 0.471] 40 37.
0|50 | 1% | 091 | 271 | 1m0 |0ss| 2w ——— ——
400 [500 | 180 | 098 | 278 | 180 | 03| 285 Catchmant (Roof Top ) Aren A
400 | 50 103 | 289 | a0 | 08| 286 = M
400 | 500 06 | 2m | 1 | 16| 208 -
S0 | 40 005 | 185 | 180 [ 000 1ee ZRAC x“.y.n
010 ) 40,150 E 200 T2

NOTES: _ DRAMNAGE SYSTEM
1, THE BZE OF CATGHPIT SHALL BE AS UNDER { NNER BZES }
 Uplo 960 mm. 00X 800 o

£} 00010 1260 mam. caph [T
8 o T20mm. da.

@ Above 250 man. gt 1600 mum. dm.
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GAUR BIZ PARK PLOT NO.-1, ABHAY KHAND-I,
INDIRAPURAM, GHAZIABAD

.O ‘GROUP HOUSING PROJECT (GC-14)
AUR CITY-2 AT PLOT NO-GC-12 & GC-14/GH-3,
ECTOR 16-C , GREATER NOIDA

GC-14 SITE PLAN
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‘Subtitie :
RAIN WATER HARVESTING SYSTEM
DESCRIPTIOR
| e cATCHpT
2 | ==l == | ROERGROND PPEDRAN
1 [ 2= | veeremowe
A | =) | RANVATERHARVEETNG
o | e | wrowrooEe
. T FORMATIONLEVEL.
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LEGEND :

2.No, SYNBOL DESCRIPTION
1. el CATGH AT

2 | eelee | INDERGRINDPPEORAN

3 — | SURFACE DIRIN
4 |S==23 esoone

s | — 1] BEE=20x4.78x19m.

HARGERT |
DE!I.MVM!IE'SBX"DXMM

6 | FL | FomuAToNEVE

1 I8 NVER’\.EVR

s | oL oausmauva

NOTES: DRAINAGE SYSTEM

1. THE BIZE OF GATCHPIT SHALL BE ASUNDER { NNER SZEB )

) UPTOSOMAL DEFTH B00X S00MN.
b) S00TO 1B50MM.OEFTH SOMN.DA
&) 185070 ZZ50MM DEPTH 1200 MM.OA
@) ABOVE 2250 N.M. DEPTH 500NN

g,

CEATAR GRONDLEVE AND FORGRTAN PRELNGTHBETIEENTHO

GATCHPITS.,
‘THE BLOPE OF INE MAY BE SLIGHTIY CHANGED.
e

3
‘CONSULTANTS BEFORE EXECUTION
‘CATCHPIT SHALL BE PROVIDED AT KLLOWING FLAGES -
a) ATTHE START OF EACH DRANLIE.
b ATEVERY.

GRADIENT AND ALIGNWENT.
@ ATNOT MORE THAN {6 METER KTERVAL N STRAIGHT LENGTH.

i

3
s
H

PROPOSED GROUP HOUSING PROJECT, GC-16
GAUR CITY-2 AT PLOT NO GH-3, SECTOR 16-C
L GREATER NOIDA

102

( LAYOUT PLAN ]

‘GAUR BIZ PARK, PLOT NO.-1 ABHAY KHANDH

EXTERNAL R.W.H SYSTEM

GAURSONS PROMOTERS PRV.LTD.

N {pre==} fo |
-wuusrmnnﬁwsmwmcaammmae 24 o j o
ol T BT N [RAINWATER HARVESTING DETAILS \
X DESION OF CATOPIT/PIPE BEDDNG HAB TOBE DONE e \
TOR LA FELD CORDTIONS B0ouS FLED UP SOL ALK CBTToN [os [0 400 | o0 5. NO. | Design of Proposed Desilting Tanks and Recharge Pits for atloast 15 min. of Peak Intensity Rain
+‘Im«:;mmwnm | s | o7 400 | 600 Fall at the site-
3 5 T
Rese o7 QT 8 |4 e 1__|Peak Rainfal
HOEBETE. o6 |our | 300 | 500 \
A ROAD SHALL HPCC 124 Da | D8 300 | 500 2 |Peak Ralnfall in 15 Minuts (R )
ALLROUND. o8 |our 300 | 600 o R
. oy rouDEE! bl 300 | 800 Total Catchment Area (A ) A
n our 300 ¢ oo0 [Average Runoff Co-eficient (C ) c
STRUCTURAL ELECRICAL, D13 300 | 600
RELEVANT DRAWRG, D18 | D14 400 | @00 Combined capacity of one set of Desilting Tank and RAC
141, MATERIALOF PIPE - RCG (NP 3)PPE D14 400 | 800 Recharye Pit Reuuired = R*A™C
D15 w0 | &0
nmne SUEIDERE: o D 300 | 600
'EXCAYATION AT &TE FOR CORGTRUTION OF BASCHENTS) THE ORAN LIS | (571 oy | s ] oo Proposad Desilting Tank Effectivo Size
& CATCHIT SHOULD BE LA ON BUTMBLE SUAPORT OR CONCRETE CRADLE Capacity of Proposed Desilting Tank a
OR SUTADLEIOUID, { D16 | 021 400 | &0
Dewa D19 | D20 40 | o0
" oo 020 | 021 420 | 600
HOULD BE CORSTRUCTED 1 LG (ARDE M2E. R e Proposed Recharge Plt Effactive 8ize -
JRp—— ovanorers (e | o 3 Capacity of Proposed PIt b i —
", D24 400 | 800 Combined Capacity of Degllting Tank and Recharge Pit ath 2 :
" TRENCHYOLLS OF BUBBIDENCE OF o | [D2¢ | oz ] 400 | o0 No. of Desilling Tank and Recharge Pit Required [RA°CY (a+b) "™
RNCHARGE N CONBLLTATUN WITH A BTRUCTURAL | 025 026 300 | 500 s l.“‘" No.
HOULD PROVOE ADEQUIATE ARRANENENT TO PREVENT GAYNG . T TR ) ay, g ey
Client : Architects : Services Consultant ;

Consummate Engineering Services (P) Ltd
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 392 OF 2022

IN THE MATTER OF:

PRASOON PANT & ANR ... PETITIONER/APPLICANTS
VERSUS

UNION OF INDIA & ORS ...RESPONDENTS

KNOW ALL to whom these present shall come that I/We the above named Respondent No.
9 do hereby appoint, ARTLO/A.R.TAKKAR, ADVOCATE to be the Advocate for appellant
in the above noted case authorize him:- To act, appear and plead in the above-noted
case in this Court or in any other Court in which the same may be fried or heard and also in
the appellate Court including High Court subject to payment of fees separately for each
Court by me/ us. To sign, file verify and present pleadings, appeals cross objections or
petitions for execution review, revision, withdrawal, compromise or other petitions or
affidavits or other documents as may be deemed necessary or proper for the prosecution
of the said case in all its stages. To file and take back documents to admit and/or deny the
documents of opposite party. To withdraw or compromise the said case or submit to
arbitration any differences or disputes that may arise touching or in any manner relating to
the said case. To take execution proceedings. The deposit, draw and receive money,
cheques, cash and grant receipts thereof and to do all other acts and things which may
be necessary to be done for the progress and in the course of the prosecution of the said
case. To appoint and instruct any other Legal Practioner, authorizing him fo exercise the
power and authority hereby conferred upon the Advocate whenever he may think it o do
so and to sign the Power of Attorney on our behalf. And I/We the undersigned do hereby
agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as
my/our own acts, as if done by me/us to dll intents and purposes. And |/We undertake that
| / we or my /our duly authorized agent would appear in the Court on all hearings and will
inform the Advocates for appearance when the case is called. And | /we undersigned do
hereby agree not to hold the advocate or his substitute responsible for the result of the said
case. The adjournment costs whenever ordered by the Court shall be of the Advocate
which he shall receive and retain himself. And | /we the undersigned do hereby agree that
in the event of the whole or part of the fee agreed by me/us to be paid to the Advocate
remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee setiled is only for the above case and above Court. |/We
hereby agree that once the fee is paid. | /we will not be entitled for the refund of the same
in any case whatsoever. If the case lasts for more than three years, the advocate shall be
entitled for additional fee equivalent to half of the agreed fee for every addition three
years or part thereof.

IN WITNESS WHEREOF |/We do hereunto set my /our hand to these presents the contents of
which have been understood by me/us on this_ 10th — day of  JULY | 2024

AT X g gt

A.R. TAKKAR, SHRIYA TAKKAR, ASMITA DUGGAL, UNNATI ANAND, BHARGAVA RAVIKUMAR

P/377/1988 P/1769/2016  D/3525/2015  D/7583/2018 KAR/506/2020
KAPIL BAKSHI,  NIDHI R JHA, MANAN TAKKAR & SMRITI SRIVASTAVA
D/5585/2021, MAH/5315/2021 D/2518/2023 D/5957/2023
ADVOCATES For Gau s Pramoters Pvt. Ltd.
M/$ ARTLO Tﬂ
# P4/E-2, FIRST FLOOR, DLF PHASE -II,

GURGAON - 122002 X
MOB: 8826200005 ><P

EMAIL ID: ARTAKKAR@ARTLO.IN (SIGNATURE OR THUMB IMPRESSION)

004119
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GAURS

ur own world

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE DULY
CONVENED MEETING OF THE BOARD OF DIRECTORS OF M/S
GAURSONS PROMOTERS PRIVATE LIMITED HELD ON TUESDAY
09.03.2021 FROM 09.50 A.M. TO 10.05 A.M. AT THE CORPORATE OFFICE OF
THE COMPANY AT GAUR BIZ PARK, PLOT NO-1, ABHAY KHAND-II,
INDIRAPURAM, GHAZIABAD,INDIA (DULY CONVENED WITH PROPER
QUORUM PRESENT)

“RESOLVED THAT Mr. Vrashank Bhardwaj, S/o- Sh. R.K.Sharma, Authorised Signatory
of the company whose specimen signatures duly attested are appended below, be and is
hereby authorized to appear before any Court of Law, attend hearing give statement
/undertaking / affidavit /reply /vakalatnama /further authorization and sign all
documents/letters in respect of law matters on behalf of the company.

‘FURTHER RESOLVED THAT Mr. Vrashank Bhardwaj, Authorised Signatory of the
company be and is authorized to represent and deal, for and on behalf of the Company
with appropriate authorities, Courts, Registrars etc. and sign, execute and register such
papers, documents, writings and to take all such steps as may be necessary of expedient
to give effect to this resolution.

Certified true copy

For Gaursons Promoters Private Limited

Veen ﬁ upta

Company Secretary

M.No-19013 dromySieds F

(Signed & accepted)
(Vrashank Bhardwaj)

\
(Signed I ttested)
(Veenu Gupta)

GAURSONS PROMOTERS PRIVATE LIMITED

i1 Office No.-101, First Floor, +91-120-434 3333
Ashish Commercial Complex, Plot No-2/3, 1800 180 3052
LSC New Rajdhani Enclave, Delhi-110092 customercare@gaursonsindia.com
gaursonsindia.com

Gaur Biz Park Plot No.-1, Abhay Khand-II,
GAU R c ITY = 2 Indirapuram, Ghaziabad - 201014 (U.P) India U45200DL2006PTC157197

REAL ESTATE | RETAIL | EDUCATION | HOTELS | SPORTS | INFRASTRUCTURE | MEDIA



12/07/2024, 11:44 Gmail - Pras 6 a:r vs Uttar Pradesh Control Board & Ors

Proof of Service

M Gma” Rahul Choudhary <rcjust1995@gmail.com>
Prasoon Pant & Anr vs Uttar Pradesh Control Board & Ors 110
Rahul Choudhary <rcjust1995@gmail.com> Fri, Jul 12, 2024 at 11:35 AM

To: ms@uppcb.in, mscb.cpcb@nic.in, dmgha@nic.in, helplinegda@gmail.com, commissioner@upayp.com,
gzb.nagar.nigam@gmail.com, info@mahagunindia.com, ahl@ansals.com, info@jaipuriagroup.com,
info@agarwalassociatesgroup.com, info@eastdelhimall.com, info@silverspoonshotels.com,
info.hotelmukutregency@gmail.com, contact@hotelrkresidency.in, centralreservations@clarksinn.in,
info@hollywooddreams.in, admin@chobs.in, info@signatureglobal.in

Dear Sir
Please find attached herewith a scanned copy of the Reply on behalf of Respodent No. 9 in the
captioned matters i.e.

Prasoon Pant & Anr vs Uttar Pradesh Control Board & Ors (OA/392/2022)
2 attachments

ﬂ Reply- Parsoon Pant_pagenumber.pdf
620K

ﬂ Annexure 1 TO 15_merged_pagenumber.pdf
22575K
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